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Wednesday, May 26, 1976/Jyaistha 5,
1898 (Saka)

The Lok Sabha met gt Eleven of the
Clock

[Mg. SPEAKER in the Chair]
PAPERS LAID ON THE TABLE

ANNUAL PLAN, 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI SANKAR GHOSE): 1 beg to
lay on the Table a copy of the “Annual
Plan 1976-77" (Hindi and English
versions). [Placed in Library. See
No. LT-10018/76].

REVIEW ON AND ANNUAL REPORT OF THE
HINpUSTAN PAPERs CORPORATION, LTD.,
FOR 1974-75

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P.
SBARMA): On behalf of Mr, Maurya
I beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section (1)
of gection 619A of the Companies Act,
1956:—

(1) Review by the Government on
the working of the Hindustan Paper
Corporation Limited, New Delhi, for
the year 1074-75,

{2) Annual Report of the Hindustan
Paper Corporation Limited, New Delhi
for the year 1974.75 along with the
Audited Accounts and the comments
of the Comptroller and Auditor Gene-
ral thereon, [Placed in Library. See
No. LT-10917/76.1

——

2

NOTIFICATION UNDER ALL-INDIA SERVICES

AcTt, ANNUAL REPORT OF CENTRAL VIGI-

LANCE COMMISSION FOR 1974.75 AND A
MEMORANDUM ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
I beg to lay on the Table—

(1) A copy each of the following No-
tificationg (Hindi and English versions)
under sub-section (2) of seciion 3 of
the All India Services Act, 1951:—

(i) The Indian Administrative Ser-
vice (Appointment by Promo-
tion) Second Amendment Re-
gulations, 1976, published in
Notification No. GSR 626 in
Gazette of India dated the 8th
May, 1976.

(ii) The Indian Admin:strative Ser-
vice (Appointment by Promo-
tion) Third Amendment Regu-
lations, 1976, published in No-
tification No. GSR 627 in Ga-
zette of India dated the 8th
May, 1976.

(iii) The Indian Police Service (Ap-
pointment by  Promotion)
Amendment Regulations, 1976
published in Notification No.
GSR 628 in Gazette of India
dated the 8th May, 1976.

(iv) The Indian Forest Service (Ap-
pointment by Promotion)
Amendment Regulations, 1978,
published in Notification No.
GSR 629 in Gazette of India
dated the 8th May, 1976,
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[Shri Om Mehta]

(v) The Indian Administrative Ser-
vice (Fixation of Cadre
Strength) Tenth Amendment
Regulations, 1976, published in
Notification No, GSR 329(E)
in Gazette of India dated the
11th May, 1976.

(vi) The Indian Administrative Ser-
vice (Pay) Ninth Amendment
Rules, 1876, published in No-
tification No, GSR 330(F) in
Gazette of India dated the
11th May, 1976,

(vii) The Indian Police Service (Fi-
xation of Cadre Strength)
Sixth Amendment Regulations,
1976, publisheq in Notification
No. GSR 340(E) in Gazette of
India dated the 15th May, 1976.

(viii) The Indian Police Service
(Pay) Fifth Amendment Rules,
1976, published in Notification
No. GSR 341(E) in Gazette of
India dated the 15th May, 1976.
[Placed in Library. See No.
LT-10918/176).

(2) () A copy of the Annual Report
(Hindi and English versions) of the
Central Vigilance Commission for the
year 1974-75.

(i) Memorandum: (Hindi and Eng-
lish versions) explaining the reasons
for non-acceptance by Government of
the Commission's advice in certain
cases mentioned in the above Report.
[Placed in Library. See No LT-
10919/176Y.

(3) A copy each of ‘he following
documents (Hindi and English versions)
under sub-section (4) of section 3 of the
Commissions of Inquiry Act, 1952:—

(i) Report of the Commission of
Inquiry into the allegations
against certain former Minis-
ters of Punjab—Volume IIL

(i1) Memorandum of .action taken
on the Report. {Placed in Lib-
rary. See No, LT-10920/76}.
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NotrrrcaTions unper CusToMs Acr
AND CENTRAL Excisz Rures

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB XUMAR MUKHERJEE): I
beg to lay on the Table—

(1) A copy each of the following No.
tifications (Hindi and English versions)
under section 158 of the Customs Act,
1962 :—

(i) GSR 338(E) published in Ga-
zette of India dated the 14th
May, 1976 together with an
explanatory memorandum.

(ii) GSR 680 published in Gazette
of India dated the 15th May,
1976. [Placed in Library, See
No, LT-10921/76}.

(2) A copy of Notification No. GSR
342(E) (Hindi and English versions)
published in Gazefte of India dated the
17th May, 1978 issued under the Cen-
tral Excise Rules, 1944 together with
an explanatory memorandum. [Placed
in Library. See No, LT-10922/78].

REPORT ON THE WORKING OF THE COM-

MISSION OF RaTLWAY Sarery, 1974-75

AND PAPERS UNDER ART CORPORATIONS
Rures

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): 1 beg to lay on the
Table—

(1) A copy of the Report (Hindi and
English versions) on the working of
the Commission of Railway Safety for
the year 1974-75. (Placed in Librery.
See No. LT-10923/76],

(2) A copy each of the following
papers (Hindi and English versions)
under sub-rule (5) of rule 3 of the Air
Corporations Rules, 1954:—

(i) Summary of Budget Estimates
for Revenue ang Expenditure
of Air India for the year 1976-
.



(li) Summary of Actuals for the
year 1974-75, Budget Estimates
and Reviseg Estimates for
the year 1875-76 and Bud-
get Estimates for the year
1976-77 of Air India.

(iil) Summary of Revenue and
Expenditure Budget Estima-
tes for the year 1976-77 and
Revised Estimates for the year
1975.76 of the Indian Airlines.

(iv) Summary of Actualg ior the

year 1974-75, Budget Esti-
mates and Reviseq Esti-
mates for the year,
1975.76 and Budget Esti-

mates for the year 1976-77, of
Indian Airlines, [Placed in
Library. See No. LT-10924/
76l.
REVIEW ON AND ANNUAL REPORT OF
CENRTRAL INLAND WATER TRANSPORT COR-
PORATION LTD. FOR 1974-75 axp NoOTIFI-
CATION UNDER MERCHANT SHIPPING ACT

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): I beg to lay on the Table—

(1) A copy each of the foilowing
papers (Hindi and English versions)
under sub-section (1) of section 61YA
of the Companies Act, 1956 —

(1) Review by the Government on
the working of the Central In.
land Water Transport Corpora-
tion Limited, Calcutta, for the
year 1974-75.

(ii) Annual Report of the Central
Infand Water Transport Cor-
poration Limited, Calcutta, for
the year 1974-75 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library, See No.
LT- 10925/76].

(2) A copy of the Merchant Ship-
ping (Examination of Engineers in the
Merchant Navy) Amendment Rules
1976 (Hindi and English versions)
publisheq in Notification No GSR
648 in Gazette of India dated the 8th
May, 1976 under sub-section (3) of
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section 458 of the Merchant Ship-
ping Act, 1958. [Placed in Library.
See No. L.T-10926/76.]

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSBURANCES,
ETC, GIVEN BY MINISTERS

THE DEPUTY MINISTER IN THX
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND): I beg to lay on the
Table the following statements ghow-
ing the action taken by Government
Oon various assurances, promises and
undertakingg given by the Ministers
during the various sessions of Fifth
Lok Sabha:—

(i) Statement No. XXV—Third
Session, 1971

(ii) Statement No, XXII—Eighth
Session, 1973,

(iif) Statement No. XIX—Ninth
Session, 1973

(iv) Staternent No. XXIII—Tenth
Session, 1974

(v) Statement No, XVI—Eleventh
Session, 1974

(vi) Statement No. XV—Twellth
Session, 1974

(vii) Statement No. XIX—Thir-

teenth Session, 1975,

(viii) Statement No. [II—Fifteenth
Session, 1976

(ix) Statement No.
Session, 1976

[Placed in Library. See No, LT.
10927/76].

ACREEMENT BETWEEN CENTRAL GOVERN.

MENT AND THE STATE OF RAJASTHAN fre.

DEVELOPMENT ETC., OF ROAD LINKS OF
NATIONAL HIGHWAYS IN RAJASTHAN

THE DEPUTY MINISTER IN THER
MINISTRY OF SHIPPING AND
TRANSPORT (SHRT DALBIR
SINGH): I beg to lay on the Table a
copy of the Agreement dated the 6th
April 1976 (Hindi and English ver-
sions) entered into between the Central
Government and the Government of
the State of Rajasthan in respect of the
development and maintenance of road

I—Sixteenth
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links of National Highways situated in

the State of Rajasthan, under section JOINT commmr'rgggx OFFICES OF

10 of the National Highways Act, 1856
{Placed in Library. See No. LT-10928/
761.

1143 hry,
ESTIMATES COMMITTEE

MiINUTES

SHR]} BHAGWAT JHA AZAD (Bha
galpur): 1 beg to lay on the Table the
following Minutes of the Estimates
Committee : —

(1) Minutes of the sittings relat-
ing to the Eighty-ninth,
Ninety-seventh, Ninety-eighth,
Ninety-ninth, Hundred and
first and Hundred and second
Reports of the Committee.

(2) Minutes of the sittings of the
Committee relating to the Pro.
cedural and General Malters.

11.04 hry,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

{ (i) MiNvTES

SHRI S. M SIDDAYYA (Chamaraja.
nagsr): I beg fo lay on the Table
Minutes of the sittings of the Commit.
tee on Absence of Members from the
Sittings of the House held on the 23rd
March, 7th Apnl, 29th Aprif and 25th
May, 1876,

(ii) TWENTY-EIGHTH REPORT

SHRI 8. M SIDDAYYA: I beg to
present the Twenty-eighth Report of
the Committee on Absence of Members
from the Sittings of the House.

FI1GHTEENTH REPORT

SHRI PATTABH] RAMA RAO (Ra-
jamundry): I beg to present the
Eighteenth Report of the Joint Com-
mittee on Offices of Profit,

11.06 hrs.

MATTER UNDER RULE 377
HELy TO FAMILIES OF POLITICAL DETENUS

SHR] P. M MEHTA (Bhavnagar):
Mr Speaker, Sir, with your permission,
I raise thig matter of public impor-
tance under Rule 377.

“It is reported that Acharya
Vinoba Bhave hag spoken to the
Hon'ble Prime Mmister about
extending help to the familieg of
politica] detenus in the country”

I have raised 1his matter because
many families of the political detenus
could not manage to make both ends
meet, their children had to discontinue
their studies for non-payment of fees,
and they have to face eviction from
their houses because of non-payment of
house rents. They are passing their
days through great difficulties It is
a matter of concern to thig House and
to the people of this country.

I, therefore, request Government {o
make a statement thereon.

ST THRTEAAT WA (9EAr): T®
sl g

» SHRI S. M BANERJEE (Kanpyr):
¥ have written to you, Sir, already an

a matter of public importance. [ have

t;:)een mentioning it for the last 3 ¢r 4
ays.



9 Matter
under rule 377
MR. SPEAKER: Do you want to
raise another matter?

SHRI S. M, BANERJEE: Yes, Sir.

¥k, SPEAKER: 1Is it not under
this?

SHRI S M. BANERJEE: Is some-
.body making a statement on this?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Maintenance gllowance to
the families of persons detained under
MISA ig paid in admissible cases under
the orders issued by the State Govern-
méntg and the Union Territory Admi-
nistrations under the provisiong of
section 5 of MISA. This is decided
on the merits of each individual case,
with due regard to the f(Inancial cir-
cumstances of the family of the
detenu and his position as the sole
bread winner of the family, irrespec-
tive of other considerations including
the detenu's political affihiation, if any.
According to informaticn received from
State Governments and Union Terri-
tory Administrations, appropriate
maintenance allowance has been
sanctioned to the families of some
detenus in Assam, Jammu & Kashmiy,
Meghalaya, Orissa, Punjab, Rajasthan,
Tami] Nadu, Himachal Pradesh, Utter
Pradesh and West Bengal.

Honourable Member has rcferred to
a reported talk by Acharya Vinoba
Bhave with the Prime Minister about
this matter. 1 would lke to clarify
that as far as it could be recollected
Acharya Vinoba Bhave has not spoken
to ‘the Prime Minister on this matter.

#fx vtwrepre qred < weny TRy
fprc # Qy wgr & Torcae & P
et M e agraTa g 1 gEwT
ks 3o WET  , e v B Y
ER {4

F* sierT mrr Frwr (w0 -
wrrd g e ey roo vt Y
¥y uggram w7 Fr1d

‘(Intérhiptions)

JYAISTHA 5, 1808 (SAKA)

Matter 10
undér Fiule 377
MR. SPEAKER: No debate on this;
You have heard e Government.

(Interrieptions)

SHRI H. M. PATEL (Dhandhuka):
The statement said, “Government
takes action on 1t.” Does it take
action on its own in respect of every
MISA detenu or an applicauon has
to be by each detenu or his family.
Secondly, you said, “Some of these
people have been given allowances.”
There are other States which have not
been mentioned here. Therefore, it
would see that a number of States
have not given any kind of allowances
of this nature. I would be glad if
you kindly clarify the matter further.

(Interruptions)

MR. SPEAKER: This is another
matter. (Interruptions)

SHR1 SOMNATH CHATTERJEE
(Burdwan): Is there any uniformity
about these rates or there are different
rates for different places? What are
the rates fixed on this that have been
paid by the State Governments?

st TraTeeTe nrelY ¢ faRT TR
dz 7 frel #Y 7Y femr 1 {Q Sl
g & i agal ¥ wraw faar &)
ard § o & woreyge Iw § a7, A 1wi
AW WRIT A q@Tar fe awt F F WY
greagaEua |

SHRI K. BRAHMANANDA REDDY:
Ag the House I well aware, this is a
matter where the State Governments
are competent to do it, and ag you all
know, jail rules and the treatment to
prisoners, etc. are contained in the Jail
Manuals adopted by the State Govern-
ments.

(Interruptions)

SHRI SOMNATH CHATTERIEE:
Copies are not available.

SHRI x. BRARMANANDA REDDW .
, ‘atcdeding  to i (o 2
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mation that I have placed before
the House, it depends upon esch Jail
Manus] or the rulegs that each State
Governmsut make, They have also
got the right to decide their own
formulse in this matter.

(Interruptions)

SHR] H. M. PATEL: They are con-
tained under an Act. (Interruptions)
At least I may make this request to
him., While it ig true that he knows
that each jail has a different kind of
Jail Manual, different rules and so on
and so forth, could he, at least, indicate
to them that in this matter a certain
degree of uniformity would be desir-
able? We can write to them. I am
suggesting it for hig consideration.

(Interruptions)

SHRI K. BRAHMANANDA REDDY:
There can be no uniformity, (In-
terruptions) This is an old thing.
This is under the State List, etc.

So far ag the persons detained in
several States are concerned, it is not
the Central Government that have
detained them. In the case of perscns
who have been detained by the Central
Government, no application has been
made at all by anybody.

SHRI 5. M, BANERJEE: Sir, I want
to raise an important matter ... .. -

MR. SPEAKER: That is tomorrow.
1 have allowed it to come tomorrow.

SHRI SAMAR MUKHERJEE
(Howrah): Sir, I want a clarification
from the hon. Minister. He just now
szld that no application has been made
by anyone. Shall we gend the appli-
cations to him?

MR, SPEAKER: You can do so; you
can send copies to him.

SHRI SAMAR MUKHERJEE: Just
now, the hon. Minister said that there
is no application from any detenu . . ,

MAY 28, 1076

Matter 12
under rule 877

SHRI K. BRAHMANANDA REDDY.
1 want to clarify what I said. So far
as the number of persons who are
detained by the Central Government
is concerned, they are five and there
is no application by anyone of them for
any allowance. That js what I said.

SHRI DINEN BHATTACHARYYA
(Serampore): Shri Noorul Buda is an
MP, of this House. He has written
a letter,

SHRI W MUKHERJEE: Al
ready there are hunger strikes in

various jails. Regarding allowance, I
wrote to him about Jaipur Jail twice.
After that, some allowance wag given
only Rs. 50, Rs. 75 and the maximum
Rs. 125. Now, in the Calcutta Presi-
dency Jail, the hunger strike ig going
on continuously from 17th May. 1In
other jails also, they have written to
him and they have threatened to go on
hunger strike because they have no
other alternative. Their familieg are
completely starving. In West Bengal,
there was a law ang when we were
under preventive detention, we enjoyed
family allowance on the basis of Rs. 30
per family member. Now, they have
made the maximum Rs. 125.

Very recently, only last week, I met
our M.P., Mr, Noorul Huda, in Assam
Jail, He told me that the maximum
family allowance given is Rs 150. But
it is too inadequate. No family can
survive on the basis of thig allowance.
That is why e revision is absolutely
necessary. It may be within the juris-
diction of the State Governments.
But the Centre ghould intervene and
save the gituation because the famidlies
are completely starving. They are
detained for prevention, not for
punishment, Why are their families
being starved in this way? This is
a very serioug matter.

MR SPEAKER: Do you have the
number of persons detained under
MISA who are getting allowance?

SHRI K. BRAHMANANDA REDDY:
According to the information that 1
have now about 2,348 persons are re-
ceiving allowance,
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SHR]I SOMNATH CHATTERJEE:
Sir, this a very important matter that
I want o raise with your kind indul-
gence about the judgment which has
been delivered by the Calcutta High
Court in the LIC case....

MR. SPEAKER: 1 have asked the
Minister to make a statement tomor-
oW

SHRI S M. BANERJEE: What
about textile matter?

MR. SPEAKER: That is also to-
morrow, 1 meant that. Both are
there tomorrow.

1105 hrs,

BANKING AND PUBLIC FINAN.
CIAL INSTITUTIONS LAWS (AM-
ENDMENT) BILL

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): Sir, I beg to move:

“That the Bil] further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act 1955, the Industrial Develop-
ment Bank of India Act, 1964 and
‘the Regional Rural Banks Act, 1976,
be taken into consideration.

This Bill seeks to bring about a
measure of uniformity in the preo-
visions relating to appointment and
fixation of terms and conditiong of
service of the Chairman of the Indus-
trial Finance Corporation of India,
the Chairman, Vice-Chairman and
‘Managing Directors of State Bank of
India, the Chairman and Managing
Director of the Industrial Development
Bank of India and the Chairmen of
the Regional Rural Banks, in the
relevant statutes under which these
banks and institutions have been set
up' While commending the Bill for
consideration of the. House, I shall
confine myself to explain some of the
‘more important amendments.

Laws (Amdt.) Bill

As the House is aware, thege banks
and institutions were get up over the
years from 1948 to 1876.

The Industrial Finance Corporation
of India was get up in 1948 and its
shares are held between the Industrial
Development Bank of India (50 per
cent), life Insurance Corporation and
Scheduled Banks (about 35 per cent),
cooperative banks and cooperative
societies (about 15 per cent). Chair-
man of this Corporation is appointed
by the Central Government in consulta-
tion with the Industrial Development
Bank of India.

The State Bank of India wag es-
jablished in 1955. It was a successor to
the Imperial Bank of India, a private
sector bank where the Central Board
was autonomous in the matter of
appointment and determination of the
terms and conditions of service of its
senior executives. Under the State
Bank of India Act, the Chairman and
the Vice-Chairman of the Bank are
appointed by the Central Government
in consultation with the Keserve Bank
of India after cosideration of the
recommendations made by the Central
Board of the Bank. They can be re-
moved from gervice by the Central
Government after consultation| with
the Reserve Bank. In the case of the
Managing Director of the State Bank,
however, the appointment ig made by
the Central Board of the Bank wilh
the approval of the Central Govern-
ment and he can be removed from
service by the Central Board with the
approval of the Central Government.
As all the Directors of the Central
Board are appointed by the Central
Government, it is proposed that hence-
forth the appointment of the Chair-
man/Vice-Chairman/Managing Direc-
tor of the State Bank should be made
by the Central Government in con-
sultation with the Reserve Bank.

The Industrial Development Bank of
India was established in 1964 as a
wholly-owned subsidiary it the Re-
serve Bank and was restructured in
1975 as wholly-owned by the Central
Government. Its Chairman and
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{Shri Praneb Kumar Mukherjee]
Managning Director are appointed by
the Central Government and the terms
and conditions of their service are also
determined by the Central Govern-
ment.

The Regional Rural Banks were con-
stituted in 1975 with the shareholding
distributed among the Central Govern-
ment (50 per cent), the concerned
State Government (15 per cent), and
the sponsoring bank (35 per cemnt).
The power of the appointment and
determination of the terms and condi-
tions of the service of the Chairman
are wholly vested in the Central
Governnient.

Thus due to various historical
reasons and changes in the sharehold-
ing from time to time, the procedure
for appointment, fixation of terms and
conditions of service of the Chief
Executives of these banks and finan-
cila] institutions are not uniform. In
regard to the removal from office of
these functionaries, there is a parti-
cular procedure prescribed in some
Acts while in other Acts there are no
such provisions. The Bill, I have the
honour to move in this House, js de-
signeq to bring about a measure of
uniformity in this behalf within the
existing frame-work of the relevint
statutes, and congistent with the
ownership of the banks and the finan-
aial institutions concerned.

Apart from the existing provision in
the statutes or removal of these func-
tionaries from office, circumstances
may arise when Government may con-
sider it necessary to terminate the
term of their office before its expiry.
1t is, accordingly, considereq neces-
sary and desirable to have such a
provision vesting exclusively, in the
Centrel Government the power to
ternmiinate the term of the incum-
hents of these offices after giving
them suitable notice of not less than
three monthg in writing or salary and
allowances jin leu thereof. At the
same time, these functtonarges would
be allowed an option to be relieved ot
thelr ofile by giving to the Govérn-

MAY 28, 1978

Finonetal matitations g
Laws (Amdt) Bill

ment a notice in writing of uot less
than three months. Similar conditions
of appointment are now obtaining in
the case of Government servants as
well as Chief Executives of the Pub-
lic sector undertakings,

Sir, there are certain other amend.
ments of minor nature in this Bill
which are mainly of procedural or
consequential nature,

With these remarks, I commend the
Bill to the House for consideration.
Sir, I move.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act, 1955, the Industrial Develop-
ment Bank of India Act, 1964 and
the Regional Rural Banks Act, 1976
be taken into consideration”. *

SHRI SOMNATH CHATTERJEE
(Burdwan): The Hon. Minister has
said that to bring about a measure of
uniformity in the procedure for
appointment, fixation of terms and
conditions, removal etc. of the high
officers of the Finance Corporation,
the State Bank, the IDBI and the
Regional Rural Bank of India, this
Bill has been brought. The only
substantial provision made is to make
it easy to get rid of these officers If
you will kindly go through the Bill,
you will see that it is proposed to
make it easy to get rid of these offi-
cers. I don’t know the merits of these
officers and I am not saying anything
about them, But let us not talk about
bringing about uniformity through
this Bill: the only uniform provision
here is the provision for getting rid of
them, There is nothing about service
conditions, nothing about termg of ap-
pointment, Whet is there jn this state-
ment about their services conditions
etc.? May be, some persons or some
bag elements have to be got rid of.
Let them be got rid of. But what
is this procedure? We agree thht
banking is to play a very im-
portsnt pait in the economy of
thiq countrv; we are Hot miinimising
this. Not that, whatever is hapyedifie
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in the sector of nationalised banks is
desirable; there is much scope for
improvement; since the scope of ihis
Bill is very limited, I am not trying
to go into the larger canvas, but I
hope the Minister is applying his mind
to that aspect—the service conditions
of not only the higher echelons but
also the ordinary staff in the banks,
nationalised banks and also the State
Bank of India, IDBI, etc.

The State Bank’s importance cannot
be minimised; it is next to the Reserve
Bank of India; it was nationaliged
much before the nationalisation of the
commercial banks; it is almost a State
Bank as the very name indicates.
Various important functiong are to
be performed by the State Bank of
India, So far as the function-
ing of the State Bank of India
ag a commercial bank is concern-
ed, there are various thingg which
need to be looked into, There are
large amounts of outstanding loans
given to parties who do not deserve
them on merits, I do not know what
are the outstanding amounts and how
much has been written off or treated
as bad debts, and if any high officers
like Chairman or Vice-Chairman or
Managing Director has been responsi-
ble, what steps are going to be taken
against them. I do nor mind the
Central Government taking power for
the appointment of these officers.
because, after all, the Central Govern-
ment, through the Minister, is respon-
sible to this House, is accountable to
this House, so far as the functioning
of the banks and these institutions is
concerned. Instead of having this
procedure for consultation, considera-
tion, recommendation and ultimately
behind the scene, the Central Govern-
ment's view prevailing, let the Central
Government come on the scene and
take the responsibility itself fairly
and squarely. I do not mind that.

But the position one has to consider
is why this new clause for termination
of services is going to be inserted,
because, under the pregsent State Bank
of India Act itpelf, section 24 provides
tortheumovalo!ﬂle(!hurmanaud
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the Vice-Chairman after cob#ilting
the Reserve Bank. If that power has
Leen given, the only restraint on the
absolute exercise of thie powey 1is
that you have to give them an oppor-
tunity to show cause. Now, that
opportunity for show-cause will not be
such a procedure which will stifie the
hands of the Government in appro-
priate cases to get rid of the incum-
bents holding these posts. The inten-
tion of the Parliament is very clear.
So far as appointment is concerned,
it has to be done in consultation with
the Reserve Bank, and so far as
removal is concerned, it has to be
done, if I am not mfstaken, in consul-
tation with the Reserve Bank. Now,
for termination, there is no provisior
for consultation with the Reserve
Bank I would like to know from the
hon, Minister why the Reserve Bank
is being kept out of the scene alto-
gether in this aspect and what will be
the effect on the present incumbents.
Although you want to make it retros-
pective by Clause 2 of the Bill, if I
may say so, a sort of drafting ingen-
uity has been there to make it
applicable  retrospectively  without
saying so on the body of the Bill. I
admire the ingenuity even if it is
legislative drafting ingenuity. It is
said in Clause 2 of the Bill:

“Any reference in sections 3({i),
4(ii), 5(i) and 6(k) of this Act to
the chairman or, as the case may be,
vice-chairman or managing director
shall be construed as including a
reference to the person holding
office as such at the commencement
of this Act.”

The State Bank of India Act will not
confain any provision about retros-
pective effect, not the other Acts will
contain any such provision, but Clause
2 of this Bill, the Banking and.Public
Financial Inst:tutions Laws (Amend-
ment) Bill contains this provinon
which makes it, in effect, retrospective.
Why don't you say so? What is the
Government’s fear, I do not know, I
would like to know from the hon.
Min er a5 a matter of policy, why
the Heserve Bank is being kept out of
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this aspect when the question of ter-
mination of services of the Chairman,
Vice-Chairman, Managing Director
of State Bank, or Chairman of Indus-
trial Finance Corporation or the
Chairman etc. of the IDBI, the
Regional Rural Banks is concerned.
We want people of sufficient status—
I do not mean statug in the society
ag such—of sufficient qualification to
be appointed in these posts. If they
‘feel that in the exercise of absolute,
unrestrained and uncontrolled powers,
their services can be terminated just
by giving three months’ notice as an
ordinary employee of a private con-
cern it cannot inspire confidence in the
minds of those people who would like
to serve the country through the
means of these institutions,

I know of a case and I raised it on
the floor of the House also when we
were discussing the Indian Iron and
Steel Company Bill. One of the
directors of Metal Box Company was
getting Rs. 8000 per month as salary.
At the request of Shri Mohan Kumara-
‘manglam, he took up a job in the
Indian Iron and Steel Company as its
custodian on a salary of Rs. 3000. He
agreed to that voluntarily just to
serve the nation, but he had to earn
the displeasure of the powers that be
in the corridors of North Block or
South Block and he had ultimately to
go. He resigned and left the job. He
wanted to serve the nation and joined
the Indian Iron and Steel Company
at the call of the then Steel Minister,
who is unfortunately no more with us.
After the unfortunate death of Shri
Mohan Kumaramanglam, his position
was made sn difficult that he had to
leave the Indian Iron and Steel
Company. He lost his previous job
and he lost his job in the Indian Iron
and Steel Company also and was left
with no alternative but to try for a
job elsewhere, It is not that every
matter is tackled by the Minister, I
am prepared to assume for the sake
of arguments that Shri Pranab Kumar
Mukherjee—I do hope that he does
1ot change his attitude because of the
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company that he is keeping or will go
on keeping—will apply his mind, i he
is allowed to do so, uncontrolled and
unrestrained and do things properly.
But he is not looking after all matters.
How things are done in Government
heirarchy, he probably knows better
than I; I know nothing. But this
unrestrained power is not good. Why
are you omitting the Reserve Bank
out of the scene altogether? For
appointment of the Chairman, you
have to consult the Reserve Bank, for
removal you have to consult the
Reserve Bank, but for termination of
his services, you have not to consult
the Reserve Bank. He is not having
even this minimum profection which
an employee or an officer of his stutus
should get. Although it is desirable
that the Central Government may in
such cases instead of the local Boards
take up this responsibility of appoint-
ment, removal or termination, but this
absolute right is liable to be misused.
It may deter good people from coming
and joining these institutions. I am
sure, this is not the intention of the
Government —I hope, not—to push
people by promotion as Chairman,
Vice.Chairman etc., but to try to
attract good people from outside, If
that is so, how do you get them if
they are liable to be dismissed at threc
months' notice without any rhow
cause, without dny opportunity of
representation. without the Reserve
Bank’s Intervention in the matter, or
their views being taken in the matter.
1, therefore, submit that it may not
gserve the purpose which the hon.
Minister has in view. It may help
him temporarily, I do not know, but
it may mnot ultimately serve this
purpose. After all, when uncontrolled
power is given, it is prone to be used
in a marner which is not always
really for the benefit of those for
which the power is given.

We know, Government servants
can be retired compulsorily that is
what we call premature retirement.
But there the Government has fto
satisfy at least one test, namely.
retirement has to be done in public
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interest. At least you have to prima
facie apply your mind and make out a
case primg facie that the Government
servant was not being found up to the
mark and the public interest required
that he should be retired and thus be
can be got rid of by giving three
month’s salary or three month's notice.
But here there is not even such a
restraint. Public interesty do not even
come into the scene. After all ihese
are public institutions. This is not
about an employee in a Birla concern
80 that they can ride roughshod over
any sense of justice and fairplay.
Therefore, when a public institution
and high officers are going to be
covered by this and this power i3
being taken only to get rid of people.
I submit it may not and is not likely
to inspire confidence in the minds of
the future incumbents.

It sems that clause (2) is rather
interesting. The disclosures are rather
interesting. The scope of the Bill at
the moment is very limited. In res-
pect of officers in different banks and
also nationalised banks and officers in
institutions like the IFC, IDBI and the
Regional Banks and the State Bank
of India, a proper employment policy
should be found out, should be chalked
out and implemented. These are mat-
ters which should not be dealt with
unitwise like the complaints which
We are now hearing about nationa-
liseq banks’ functioning. There are
complaints that a regional attitude is
being taken up, We know that there
are different banks jn different greas.
A sort of regional attitude is being
taken up. I hope the Minister is
considering this aspect. There is a
Banking Services Commission. These
are matters which should be dealt
with,

So far as other officers are con-
cerned, there should be a proper and
integrated employment policy, recruit-
ment policy, posting policy and also a
policy regarding terms and conditions.
Your just taking powers here and
there for the purpose of meeting a
sttuation ad hoc will not solve the
problem. Therefore, I request the hon.
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Minister to allay the misgivings we are
having that this power is likely to be
misused, What is the check on the
power which is now being taken here
by you to get rid of these high officers?
Why are you putting the Reserve Bank
out of the scene? Why do you mnot
give them an opportunity?

In many cases, I know and nobody
can deny that and I am sure even the
hon. Minister cannot deny that, Gov-
ernment servants, I do not say ali,
but in a number ot cases, Government
servants have been compulsorily retir-
ed and the power has not been utilised
for a proper purpose or for a proper
object. I mgny cases these orders
could not be sustained by the Gov-
ernment, because there is not an iota
of justification for getting rid of them.
There are some high officers, some
busybodies who can procure orders
and who can exert influence, There
are rivalries inside the organizations.
We know of so many cases, The other
day a high officer of the Calcutta Port
Commissioners’ office was compul-
sorily retired. The matter was taken
to Court. The Court repeatedly esked
the Commissioners, ‘Tell me, why he
was made to retire? What fault has
he committed?” He was given glowing
certificates and even two months
before he was made to retire, he was
given a certificate that he has render-
ed immense service to the Calcutta
Port, Then why he was made to
retire? Because he had a quarrel with
another officer. So he was sacked, I
take it that the hon. Minister has the
real intention of trying to do something
good for the country and if you
cannot do everything secretly and
you have to trust people, then you

* have tg attract proper people and put

them at the propér place. And it you
appoint people for 5 years and then if
you try to get rid of them after six
months without any rhyme or reason
but you say it is in public interest
because you do not have to account
for that to anybody, that is not in the
right direction. So, in taking these
powers, you have to see that there gre
some checks and balances. There is
no scope for unrestrained power.
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. So far as the present incumbents
are concerned, if your intention is to
apply it to them also, as it seems to
be, so in view of Clause 2 of the Bill,
it they are already enjoying some
statutory privileges or a fixed tenure,
what will be the consequénces cf
terminating their services? I do not
know whether the Minister has taken
the views of the Law Ministry about
its applicability in cases where the
period has been fixed, because the
State Bank Act requires that you have
to fix the period at the time of his
appointment. There may be other
statutes having similar provisions. In
those cases where you have fixed the
period by a statute, can you nullity
in the manner in which it is sought to
be done?

These are the matters which require
consideration.

I would request the hon. Minister
to tell us as to what is being proposed
to be done with regard to the general
recruitment policy, appointment policy,
promotion policy, service conditions
of the employees there and also
employees of the nationalised banks?
This is very imporfant, What will be
the role of the Reserve Bank with
regard to their appointment and ter-
mination in future?

These are my submissions and I
would request the hon. Minister to
refer to them in his reply.

SHRI K. SURYANARAYANA
(Eluru): This Bill has been introduced
to bring about a measure of uniformity
n the procedure of appointment of
Chairman, Managing Directors and
other officers. There have been only
four institutions. They have not
mentioned about the nationalised
banks. As you know, they have simi-
lar powers to remove the Chairman.
No mention has been made in this
Bill ahout the Industrial Credit and
Investment Corporation 6f India and
other nationalised banks. I would like
to Kknpw from the hon. Minister
whether the Chairman of such insti-
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tutions can be refioved or they hve
got the rights already.

The procedure of losning is hot
uniform and there is no general polcy
in this regard, Every institution has
its own policy. The other day I was
discussing about the grant of loan to
a co.operative sugar factory by
Industrial Financial Corporation of
India. The Industrial Finance Corpo-
ration officers said that the four insti.
tutions have got their different
policies. The loanee himself should
approach these four institutions. The
big private industrialists can manage
but the co-operative institutions are
not able to approach them directly.

The cost of sugar factories has risen
from Rs. 3 crores to Rs. 7 crores. They
approached us. They said that the
Industrial Finance Corporation of
India ig grenting loan and they are
asking them to get sanction from the
IDBI, LIC, etc. as their ghare of loan
applied, I would like to suggest that
the loaning policy should also be made
uniform by all the institutions.
Before nationalisation, the LIC snd
General insurance companies were
distributing risks among themselves
according to their financial capacity.
Everyone should go to one institution
i.e,. one financial institution can take
up jute, another can take up sugar, the
third one can take up cotton. They
can concentrate on that and supervise
the same easily and distribute among
themselves.

The cost of the machinery of the
sugar Industry has gone up. 509, of
the sugar industry is in doldrums. 50
of the share capital has been contri-
buted by the State Government. The
remaining 509, block capital loan is
being guaranteed by the State Gov-
ernment and the Central Govérnfent
jointly and they are standing nu:et'y
on behalf of fhe co-operative gu‘ﬁr
factory. The difficuities of the, co-
operative sugar industry are not bﬁ%
taken into qonqidexptioq,’

|
taking care of the old ofigs %&

being ownéd by e ihlustri
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the capitall § just want t@ read
out one sentence Irom the copy of
letter addressed to Minister for Agri-
culture, Minister for Industry and
Minister for Finance, on 7-1-76
regarding incentives for new sugar
factories. It says: :

‘The Sampath Committee in para
No. 19 of its report has shown that
a new factory established at a cost
of Rs. 300 lakhs, even after 14 years
of working, would have the Jeficit
of Rs. 129 lakhs, Rs. 312 lakhs, and
Rs. 325 lakhs in the high, medium
and low recovery areas respectively.’

So, my point is this. The cooperatives
are not able to repay on account of the
policy of the Government, A factory
constructed with machinery costing
Rs, 1} crores is not getting any incen-
tives according to this present policy
but if it is over 2 crores they are
getting benefits. 1 asked a question
how in the same year, for thc same
machinery, it costs in one jnstitution
Rs. 1} crores and in another institu-
tions Rs. 2 crores and above. The
Government said it 1s their look out.
What I say is, the Finance Minister,
Agriculture Minister and Industiry
Minister should sit together and
rectify these things.

The Reserve Bank was the policy-
maker 1n those days of the British
Government but now the Government
is controlling even the policies of the
Reserve Bank. Yesterday we dis-
cussed about the Constitution Amend-
ment Bill. It has been stated that
there have been frequent amendments,
76 Laws were included in the Ninth
Schedule. Is it not the duty of the
Government, when they come with this
Bill to see that these are thoroughly
examined, taking into consideration
the whole consequences of rural bark-
ing policy including public financial
institutions like cooperatives etc?
They should see whether the loances
have the capacity to repay these loans.
In the entire country, including Mabha-
raghtra, 8 new cooperative sugar
factories are there which have not
benefited by this policy because these
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factories were comstructed with a
lesser cost of machinery, that is, Rs.
13 crores even though they exceeded
Rs. 3 crores of the total cost of the
unit. The Industry Minister and
Agriculture Minister have agreed that
it should be considered but nothing
has been ~ done. The Minister for
Industries said that inefficiency should
not be rewarded and efficiency should
not be punished. So, my point is this.
The Government should come forward
with proper loaning policy.

I shall give you one instance. In
my Constituency, about ten years
back, the State Bank of India had given
Rs. 4 lakhs to an individual solely on
the basis of the security of Govgrn-
ment land. When I asked a question
in Parliament as to how it hud
happened I was told after enquiry
that “it was a State secret and,
according to the State Bank’'s policy,
the details of it could not be given.
the loan was given op the basis of
sufficient security.” My question is
this. Was the loan utilised for the
purpose for which it was granted?

SHRI B. V. NAIK: They were
financing Rs, 4 lakhs of government
moncy on the security of government
land. What js wrong in that?

SHRI K. SURYANARAYANA: Of
course it is the government money.
But the loan was given on the security
of Government land which had been
taken by him on lcase. Anyway, we
the Members <f Parliament are
watchdogs for the implementation of
the policy in regard to Government
schemes. Whanever such an instance
is brought to the notlice of the Gov-
ernment, they simply say that 1t is
a trade secret and we cannot reveal it
in the public interest. They are not
taking us into confidence even in Par-
Liament,

Some loan was given for a secific
purpose. But after ten years or so.
on inspection, they should have given
us the details of it as to whether it
had been utilised for the development
of agriculture or any other purvose.
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What I am concerned with is not
getting the loan back. I am concerned
only with the agricultural develop-
ment for which the loan was taken.
So far no details of it were given.
These things are going on. Let me
also bring to the notice of government
one more glaring instance. That is
about the cooperative sugar factories
which are being declared sick. They
should decide something about these
nine sugar factories which are being
declared sick. These factories have
been constructed at a cost lesser than
Rs. 3 crores and odd. Government
should apply their mind in giving
them some sort of incentives along
with others. Who have spent more
than 2 crores so that these sick co-
operative sugar factories may zgain
start crushing the canes in the next
year. So, I request the hon. Minister
of Finance to convene a meeting of
the Ministers of Agriculture and Civil
Supplies and sit together and decide
about the policy in this regard as to
hoyw they are giving incentives and
how the loan is being utiliseq and
whether the loansg are being utilised
for the purposeg for which they were

given.

Whenever they get hold of the
blackmarketeers only the officers names
are being published and the victims or
cheat’s names are not being published
at all, That is not even known to the
public. Officers are interested to get
their names published so that their
prestige may be enhanced in catching
the blackmarketeers. We are interested
t{e know the names of the blackmar-
keteers, cheats ets. who are cheating
the country.

AT CeTERTY qrest (72AT): wsae
wEET, FCHT §W qnae fagas Fgrar
TOTE AT FIEAE FTIIT GO, 1948
e dw A sfvear ooz, 1955, A
Tz & w1 sfowar oAz, 1964 WX
Ywaa R % g, 1976 A FWUT
FC wEd § 1 @ guw ¥ @
WTATETT X G KA, AT AUHA
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T ufar e gerier wiireT
HIHTT 99 g F T@geT W § uv
T I® ¥ WIEAT @g Awd woar
ITIZ 2TV AE WY 78 AfwrwT IE W
BT At , v a@ § Y IR Wy AT
7y w1 Afew g@re Hh 7 AT
AN Ay gvEAT AN, T ae VAt ¥
wifgawTdY gzaT Tgd AN & fr7 w3 @B
FCRTCHY YAAT T )

o faafas &, wege o, §F Q=17
AT IFATARATE | LA H TG WY
sraeqr w7 7% ¥ o AT AT AT
Y gITAT ATFAT A I AT ¥ fF F
aodr awr§d S wat Adf gemav
g wifgd 1w wfaw e
IFAMTARTE L I FTAGTHA A
TG WIEAAT Iq K4 T g I gorg AT
7gY, Afwa war 73 wiwsre s §61 av
T T@ ¥ ATGF GEqTT A M FA T
gum FRafAi T2 E? T RVE,
s wrer fad a2 fear 1 37 # wwr
WAk Y gAF TG AT TGN AL Y
fr g g Y Y fifqat @ d@weAt ok
geqrt ¥ afY O Tifgr i gws aR A
Y #Arfa iy afeq 1 s s wfewrfead,
ATLH-FIT AT AT L7 I@ T AW FY
wfawrT Y &, Y gudi w1 ot 3 =rfgg)
qgsY ara A7 & 78 g A e &
aR w Aifs T s TR vt Tfyg
o ¢F vt Afg 5 IO H $TH FR
AT AT T TG ¥ AT gEL el gewrT
& 37 ¥ s FW ara Amt & wf
aaAr Tfee WK uw awg w1 fraw W
Far =i

gady a1 ¥ a3 faama w31 Sgar
& B & w1 3 oY w19 Jredw vy w1
& W< gwe wiastfeai 1 wavi & @
&, &\ w1 gw ¥ fSQ wTe ¥ Fivar fawd-
faag? Rrds¥ygdr sfagar
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mialdr Tl fagar oy o
Y o gud faeity sea § & wrfo
o Ao wifo, &1 ¥ w17 KT
a5 &, v AT da R Y aa €, Wi
T fRTF N IFT §, T AT AN A
armad fagtfa oY §1 fve s
oy & §F & Frgfrai st § 7 & mrow
warr wTedt g fr gw i Y F e At
¥ agady ad &, weNT &)1 frw Wi
q¥, firm fagra aT St « fryferat &Y
w1 < &, w2 & wr ¥ SrvAr angew, ag
LA SIMAAT AGAT AT AvY KT AT
SiraT gt 1 7N faafad & wo Ay
v Aifq ¢, 37 #1 waT wr g forg =
faqeg <0 8 1 ST WY avwar w@r
2, %1 ¥ I 9 Fa fam § av Y
fear g1 IR @i & faafaw ®
ST wigar fe ww Y Afg v &,
fog RaTL O FFFAE ? FEEW
ey, w1 7 frad &% & @I e
frar1 T EfrSEdr Asm e FT
FTHE AN 7L § AR FEH AT F
w719 A par & 1 =R s e
frm i am ag q AfFrsTaT AT
frord &% wrw sfregr w1 wadc aa fear
q{r qrR¥ Y WG X FGT FT AAAT FAT
faegr 1 oY ag & ST wgar fF oww
oy & w@Y 9T AT FE ¥ FIE AT Y
faasrase §aw v w fords
¥ uq ¥ aduge o< dsrfemr? o«
ag femrg aw A sromr Trw wT EHA WK
wedeqaeqt Y HiF & @ gha, o &
¥ sryaT ATRATE |

& gt 73 A sefgawr Sawwde
% ww gfear & TwdET ST w9 F
frqer  fear oY oraEr T g,
feg weT qxuw I Frawa fear §,
W I FTEWAE P ogw A Wy
QU ATH @& ST AG A g TR
N fr eI & wgaqor At &,
farefiy geurit & for & Fa< fegem
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Fwiea ) wAF AT sl €
s sfer arteYdsr @R §, W= vt
wrdeT ® & avg mmfwgt s dsr
@ E e ariatdsr € | e
¢n TET FAAT AR | Ay gE v
¥ g FBT  RaAT 9T fF W G FY
wut 2w ¥ ww @ 2, WX @ wENw
st F 57 frgfeagt & sTon Y wr
FAFAR A TETIRTFCEE |

el a1, swoyer oY, a@ R B
a7 ¥ A wiaard § § 7 wF @ -
F@ &) HAT oY WY AEw e d
e TG A%t F Ay ¥ fovaar wr g
feomg FIATE wigsfEt sraerd
wHaifEl & wrg  wERre WEST
g grar @ afer g Ao War
s WY W A g7 e g R §,
F uTg TLITA q gF AT B FE A%
g @gt 9T wd=feat w1 ggarw 47 A
Fiforor Al & sirefr 1 ¥ @ Y Feord
&%, 9T & avd H wga1 § p agi av o
TR T HAr S grer aifyg a|
Tl FEAPR KT wAA T TX T AIE
3T § @ 39 ¥ faenF sty ¥Y [rdr
agl ¥ wfus & 9= & fawne sda
FIF E AR 9T T T A1 O TS
TR F AgT q AEAST F 1| WAL I
I AF TATES & T wvoT il
T § WR w8 s w1 fAdw w7
garEaaagmraiwt T &
faerw widady  ardt § W Wy
ST W Y G HT FrogE Frm e qear
¥ food &= ¥ s o gw ag & wreradd
& fav 2 sred| ¥, o Y feettwre
& wawerer St & s & gada ¥
qfemr d=ft § R 97 weard
afasfal &1 emw 3@ 7w fead
@ T & fgars sl 7 FT
¥ IR Trad wr fam AW
st & fewns &t oy §)
Wi Y e @l wrEww § SE W QO
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[sft T W)

B AWar § Wi 9§ gy wdww gar
afr & fog | g ¥ w9
gy wrdww ® Q7 ¥ A W
¥fwa I Fwagr T I X Ew A
Tdr wET B WAt §, a7 1w 5
=W H AN FIX A w4 & wiowd o
ENE [EERI N Aga TN T
ward wWraid Nfaaryfr
o F A AT AR g gga R
T S WY ST AT E A A & W
I FT TG ToB7E Y 1 I ¥ fawrs
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FEAT QT |
SHRI NAWAL KISHORE SINHA
(Muzaffarpur): Sir, I rise to sup-

port the Bill. Government wants to
acquire certain powers with regard to
the appointment and fixation of terms
and conditions of the high function-
aries of the IFC, SBI and RRBI and
also want to introduce uniformity in
all these cases, There can be no ob-
jection to the government enjoying
these powers. Unfortunately there
has been too much diversity in these
matters and valuable time and energy
has been lost and dissipitated in sort-
ing out very simple things. These
banks are public financial institutions
and they should be made to conform
to & standard regulation and alép foi-
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low a policy enunciated by the gov-
ernment. I, therefore, do not find
myself in agreement with Shri Som-
nath Chatterjee when he says that
the Reserve Bank should be allowed
to come into the picture in the matter
of termination of the services of high
functionaries. It is difficult to permit
the Reserve Bank to decide whether
a high functionary has been or has
not been responsible for not imple-
menting a policy enunciated by the
government. It is enough that the
Reserve Bank has to be consulted
in the appointment of these function-
aries. So far as the termination or
removal is concerned, it must be the
government which should have the
full and complete powers to judge
whether a certain person has been
able to discharge his obligations pro-
perly. 1 would advise the Govern-
ment not to make too frequent chan-
ges in these matters because it un-
necessarily delays operations in such
a vital sector of our national eco-
nomy. This is alo a vital sector of our
economy because it is now concerned
very intimately with the welfare of
the masses. The question of re-
organisation of nationalised banks has
been raised anq it appears that the
Government is seized of the matter, I
would suggest that the decision should
be taken quickly with regard to that
so that they can help the people and
avoid indulging in competitions, A
number of banks would open branches
at the same place within a radius of
8 kilometers. These things have also
got to be looked into and removed.
These banks should spread their
branches in rural areas and not con-
fine themselves in a given area.

There is another aspect of the mat-
ter which I would like the Minister
to consider seriously. These banks are
mopping up deposits from the rurai
areas but iz the hon. Minister sure
that in the same measure, money is
ploughed back in the villages? Jt 1s
not that these financing institutions
are not doing anything. They have
done some work, But is it commensu-
rate with the deposits they gre get-
ting from the rural areas? It is no-
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body’s case that maney should be
spread out in villages like the dried
leaves of @ tree. But our villages are
not barrels without bottom. I  want
to emphasise that these villages are
not bottomless pit. If financing 1s
done properly in our rural sector, I
am sure the national economy as &
whole will look up. This is called
priority sector. My own feeling 18
that the attention which these financ-
ing institutions should have given
particuiarly to agriculture and irriga-
tion, has not been given. Therefore, 1
would again, as in the past, plead with
the Minister that he should continu-
ously review the targets of these banks
so far as priority sector is concerned.
I am going to make a suggestion. Re-
cently, cooperative banks have been
asked to finance at least to the extent
of 30 per cent, small and marginal
farmers. Cannot we set g targat for
these financing banks so far as financ-
ing the priority sector is concerned?
So far, no target has been fixed for
these banks, and as Mr. Ramavatar
Shastri has said, moneyed people are
getting the benefits of these financing
institutions Therefore, there should
be a target for every Bank for financ-
ing the rural sector, particularly agri-
culture, irrigation, small farmers
development agencies, marginal far-
mers development agencies, village ar-
tisang and unempolyed people. Unless
some target is fixed, I am quite sure
that these banks are not going to
make any headway in this matter.

May I say a word about IDBI? Very
stringent conditions are imposed in
lending loans even for rural elec-
trification and projects which are
likely to benefit the rural economy. I
will give the example of a sick fac.
tory having been taken over by the
Government in my own district. The
conditions were such that for twa
years, the factory could not work and
could not expand its activities, And
then, the factory started working.
These are some of the examples

. where it appears that more thought
has to be given.
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In the bill, it is provided that on
grounds of health end other réasonx,
a fuctionary can be removed. That 1s
not enough. There ghowd be another
provision. It may be difficult’ to pro-
vide for it in the bill; but the Mini-
ster may think about it and see whe-
ther he can remove a functionary if he
fails to discharge his duties properly;
and whether the failure to implement
the 20-point programme will also
be the basis of removal or termina-
tion of service of a functionary. This
is an important point because so far
as the traditional banking work is
concerned, it goeg on merrily, but ac
far as implementing our policies and
programmes are concerned, I don't
think our banks attach much impor-
tance to them.

Another example is with regard to
the attitude of the IDBI so far as deve-
lopment of backward areas is conr-
cerned. There is a project in Bihar
for manufacturing auto-tyres m
Jasidih. It is a tribal area; and gov-
ernment proposed to have a factory
there for giving employment to tribal
people, as also for manufacturing
tyres, It is quite some time now. And
the IDBI could not find it possible to
collaborate with the Government of
Bihar in this matter and finance the
factory in the Santal Parganas dis-
trict. These are some points which
I would like the Minister to consi-
der

Along with these, I would make a
few suggestions which the hon. Minis-
ter will do well to consider, while
replying or during his usual official
duties.

Under the Special Employment
Programme of the Government of
India, the State Governments launch-
ed campaigns to get as many units set
up by the educated unemployed as
possible, The progress has been ra-
ther halting so far, as we all know.
The State Government have requested
for bringing in complete re-orienta-
tion in the attitude of the bankers in
backward areas like Bihar; for the
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«covering of “the ‘b'ock heafquarters
with branches of banks in the quick-
west possible time; #nd for persuading
banks’to remove ‘the self-imposed res-
triction of not considering‘a unit for
finance, generally beyonq a distance
of 8 Kms. from the branch office. This
is with regard to Bihar also. The
Stite Government have also urged
that” unless targets are fixed for ex-
tending _financial ‘assistance  under
Special Employment Programme in
particular, and to SSI units in gene-
ral to every branch of the bank, the
tatgets fixed by the State Government
for setting up new units or resurrect-
ing the decaying units can never be
achieved. The targets of the State
Gdvernment must be corre’ated to the
targets of the banks area-wise and
branch-wise,

:rhis is a very definite suggestion,
which the hon. Minister may kiudly
consider.

Secondly, the investment of the all-
India financing institutions has been
:a 8mall fraction of their national
total. Unless the Government of India
lay down a reasonab'e quota for inv-
estment, particular'’y in backward
States like Bihar. the rate of invest-
ment woulg continue to be as nesi-
tating and s'ow as at present

My third suggestion is that the
poor investment by the all-India
financing institutions in Bihar 1s also
on account of the fact that the regi-
onal offices of these institutions are
located outside Bihar. They are loca-
ted outside many backward States
in the country; they are located
mostly in metropo'itan cities, It is
of urgent importance that regional
offices of IDBI, IFCI, ICICI and other
banks should be established in back-
ward States like Bihar, without
which no progress can be registered
in this matter.

With  these words, I support the
bill

SHRI S R DAMANI (Sholapur):
Mr. Speaker, Sir, ] rige to support the
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Bill. The State Bank of India was
taken over in 1955. Before being
taken over, it was one of the major
banks in the country having the lar-
gest number of branches, having the
largest number of deposits and
having the largest number of accou-
nts. Even today, it is one of the lar-
gest banks of the country having
more than 3400 depositors and more
than 2000 branches. They are the
bankers of most of the industries,
whether they are in the public sec-
tor or in the private sector They are

providing finunces to other banks also.

As a result of this, the person who
is holding the post of the Chairman
is a man of dynamic nature. This
institution has come up becauss its
past Chairman was one of the top-
most economists of the country, As
a result of the polices laid down by
him, this institution has come up to
this size. Therefore, my first sugges-
tion is that if the policy of the Gov-
ernment ig to provide finances to the
weaker-sections of the society, small
agriculturists, traders and the artisans,
then there should be some leniency
in advancing loans to-these people.
In the rural areas, there are certain
difficuities bheing experienced in ad-
vancing loans, Unless some concessions
are given, it will be very difficult
to help these people. " Then the ad-
vantages which the Government
wanted to give to the weaker-sections
of the society will not be available.
Therefore, my submission regarding
the State Bank of India is that they
should follow some liberal policy in
advancing loang to the weaker.sec-
tions of the society.

As far as the IFCI isg concerned, it
wag established in 1048. Ag far as
the IDBI is concerned, it was estab-
lisheq in 1964, These two institu-
tions are the major institutions which
are providing finance for the deve-
lopment of the industries in the coun-
try. As far ag the IFCI is concerned,
they have advanced flnances, to &
greater extent, for the establishment
of industries with the result that &

4 .
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large number of industries have come
up. As a result of their help, the
country has been able to establish
a large number of industries,

In this connection, 1 would like to
say that the policieg which are foll-
owedq by them in advancing loans
are very rigid. Recently, I have seen
their balance.sheet ang how they are
working. I can say that an applcation
has to be processed through 4-5 cha-
nnels such as the Finance Depart-
ment, the Technical Department and
some other departments. Then, it
goes to the Chairman. It takes six
months. It takes another six months
for an application to be processed.
Only then they come to a conclusion

whether they are going to give loan
or not,

It takes six months for one stage
to be completed. Then, it goes to the
legal department and there will be
legal documents prepared and all
that. That also takes four to six mon-
ths, On top of that it requires another
six months for disbursement of the
loan., So much time is taken in rece-
iving the application, in processing
the application and in actual disbu-
rsement of the loan. Because of that
In the meantime, the cost of the pro-
ject goes up and al] that. There should
be a time-limit fixed for processing
an application ang giving the loan.

Now, the Government is following,
Tightly, a dear-money policy. On nc-
count of that dear-money policy, a
section of people who used to invest
money in equities and jn shares of
the new companies have gone out of
the investment market. They are
getting 12-13 per cent interest if they
invest théir money as fixed deposit
in compenies and they are getting 10
per cent interest if they invest their
money as fixed deposit in banks.
Therefore, they prefer to keep their
savings as fixed deposit in compenies
or in banks instead of buying shares
of new companies. Ag such, that in-
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vesting class has disappeared, The
result is that new companies are not
getting enough finance from the pub-
lic. It is the financial institutions
which have to help the new compa-
nies.

A small entrepreneur has to depend
on the financial institutions, like the
IDBI, the IFC and others. If they are
so rigld, what will happen? New in-
dustries will not come up. A small en-~
trepreneur will not be able to put
up an industry. Sometime back, the
Minister of Industry, while replying
to the demands for grants relating to
his Ministry, disclosed that about 4,000
licences have been granted but they
are floating. No action has been taken.
It is a surprising thing In the last
few years, very few new industries
have come up. The reason is that the
finances from these financial institu-
tions are not easily available. There-
fore, it is very essential that the
policy of financing the new industries
and the policy of scrutinising the
applications should be liberalised.

Once you approve a project report,
why should they take such a long
time in processing the application, in
granting the application, in entering
into legal documents and in actual
disbursement of the loan? During all
that time, the cost of the project goes
up and, sometimes, the circumstances
entirely change. Therefore, it 1s
very essential that a time-limit is
fixed within which the appiication
shoulq be processed and the disburse~
ment of the loan is also made. This
is one important suggestion that F
woulg like to make.

At present, we are facing unemploy-
ment. New industries are not com-
ing up. The small towns are fac-
ing unemployment, No new industry
is coming up there, If we want to es-
tablish industries in those shall tovms
and backward areas, if we want to
create more employment if we want
to achieve that, if we want to help
our young lechnicians and small en~-
trepreneurs which is the policy of the
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Government, then the policy of the
financial institutions requires a drastic
change. It should fit in with the po-
licy of the Govermment, to encourage
small entrepreneurs and small tech-
aicians, our new entrepreneurs and
young technicians. Only by doing
this we can increased our industrial
production and our exports,

These are the main suggestions that
1 would like to make. I hope, the
hon, Minister, while replying to the
debate, will also mention the policy
that they are going to follow in re-
gard to these flnancial institutions.

Regarding the conditions of service
also, something should be done Ome
thing is that the Chairman, who s
responsible for the running of an
institution should be given more pow-
ars and more freedom so that he
<can take up anq implement the poli-
cies of the Government, Without that,
the policies will not be implemented.
Therefore, whatever the conditions of
service may be, he should be given
more powers so that he can imple-
ment the policies of the Government.

With these words, I support the
Bill

SHRI K. MAYATHEVAR (Dindi-
gul): I rise neither to support nor
to oppose the Bill: but I will vote for
the successful piloting and passing
of the Bill.

I would like to give certain sugges-
tions for conmderation by the hon.
Minister and the Government of India
in the interests of the public at large,
especially the marginal and poor
yeople of India.

This Bill is concerned with the
appointment of the office-bearers, fix-
ation of the duration or term of the
office-bearers, the terms and conditions
of service of the office-bearers and the
termination of service of these office-
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bearers, Now, I want to submit cer-

Minister’s
have been nationalised with the best
objective of helping the poor man
in India and the marginal rural popu-
lation as well as the population in the
urban areas. But after nationaiisa-
tion we find that it is mostly the lead-
ing capitalists who are getting loans
from the nationalised 'banks. They
wield their influence with the bank
officials and even now it is they who
are dominating and getting loang and
other facilities for their industries and
it 15 they who are improving. We are
now implementing the 20-point prog-
ramme which is a very fine and effec-
tive programme for the welfare of the
society throughout the length and
breadth of the country. But the vari-
ous nationalised banks and other fin-
ancial institutions are not rendering
help for the successfu] implementation
of the 20-point programme of our be-
loved Prime Minister,

In this connection, I would say that
we have representation on all finan-
cial institutions from the Central Gov-
ernment and the State Government;
we have representatives of the emp-
loyees of the financial institutions and
we have representatives of the em-
ployees of the financial'institutions snd
So, I would ask Government why we
should not have representation of all
Parties through Masgs Committees, In
other words, I would recommend to
the Government that they should ap-
point village Committees, Taluk Com-
mittees, District-level Committees,
State-Level Committees and all-India
Committees giving representation to
ell politica] Parties throughout the
country. In other words, there should
be Mass Committees representing the
masses in India—both urban and rural.

I would like to tell you the pur-
pose of appointing these Committees.
Now the present representatives are
not looking into the welfare of the
poor and the needy population from
the rural areas. The rural public is
not getting loans; it is only persons
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who are paying bribes to the officers
that are getting loans and it is only
those capitalist groups who are hav-
ing some influence with the bank
officers who are able to secure loans.
The needy public and the middle—
class public who want to cultivate
their lands and who are direly in need
of loans from the banks are not able
to get loans, Therefore, my suggestion
is that we should form Commttees at
various levels and those Committees
should be vested with "certain statu-
tory powers and authority to recom-
mend bonafide applications for loans.
If such Committees recommend bona
fide applications for loans the officials
and the authorities of the financial
institutions should not reject those
applications, They should consider fa-
vourably applications for loans from
the poor people of rural areas as
well as urban areas, from the middle
-class and poor people of the count-
ry at large. Therefore the object
of nat:onalisation has not been com-
p.etely achieved. We have to do ithis
within the framework of the 20-Point
Programme. The middle-class people
in the rural greas are not getting loans
from the banks, the petty shop-keep-
ers are not getting loans, the vegetable
vendors are not getting loans, the
dhobis are nog getting loans, the bar-
bers are not getting loans, the poor
carpenters are not getting loans, the
weavers are not getting loans, the
poor margina. farmers in the rural
areas are unable to get loans, because
they cannot give bribes to the ' bank
officials. We know, the hon. Minister
is a very powerful Minister, he has
taken steps to implement the 20-Point
Programme. I request him to consi-

der all these aspects, It is not for
the benefit of my Party or your Party
that 1 am making this request; it 18
for the well-being of the needy peo-
ple for whom the 20-Point Program-
me has been pronounced by thie Prime
Minister of India. The bonded labour
also .];ould be given loans.
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[{SHR1 BHAGWAT JHA AZAD in the
Chair]

For granting loans, tertain strifigent
and stern conditions by way of secu-
rity are imposed; these stringent and
stern conditions should be liberalised;
the security aspect should be libaralis-
ed to some extent. Of course, without
security, loans cannot be given beca-
use the amounts have to be recovered.
We know the difficuitiés there. But
certain liberal conditions should be
frameqg by the Government, certain
guidelines should be given to the rural
banks liberalising the conditions for
granting loans to the middleclass
people, to the margina] farmers and
the other poor people.

Banks are opened in rural areas. We
appreciate that, but I would like to
point out one thing A Member of
Parliament represents six to seven
lakhs of people. In Tamil Nadu, my
Party, the Anna DMK, is working in
full swing for the successful imple-
mention of the 20-Point Programme
There 1s no MLA in Tami] Nadu since
that State is now under President’s
rule; it is directly under Parliament
and the Central Government. In my
area, in Usilampatti, which is one of
the five or six major towns in my
constituency, some officials of your
Department and certain local caputalist
group opened certain banks, but no
information was given to the, concern-
?d MP. Even now 1 have not been
infofrned about the opening of these
banks in my area. I would request
tl:xe Government to give a very strict
directive to agl] Government officialg to
inform the MP concerned whenever
banks are opened, so that we can
participate angq advise the officials
to do this and that; that opportunity
may be given to the MPs. The officials
and the capitalists group do not care
for the MPs. This autocratic attitude
on the part of the bureaucrats and
the capitalists ¢should be put an end
to, at least in times of Emergency. I
am pleading for the public interest,
not for our interest. We are recom-
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mending these thingg for the poor
and needy 'pedple,  Therefore, the
MP; should be given some importance,
We are working for the successful
implementation of the 20-Point Prog-
ramme. The concerned MPs shculd
be informed about the working of
the banks and about opening of new
banks.

With these words, I welcoma and
support the Bill, and I woulq request
the hon. Minister and the Government
to consider my pleadings and sey up
advisory committees for the sucvess-
ful granting of loans to the needy
people.

SHRI B, V. NAIK (Kanara): Mr.
Chairman, Sir, I have been following
closely the debate on this Bill, because
I thought, this gives us the much
needed opportunity to look into the
financia] affairs of some of these pub-
lic sector institutions the institutions
that are supposed to play an import-
ant part and are a Sort of core of
our entire monetary policy and none-
tary system, whereunder we operate
upon the guantum of loans, we ope-
rate upon the interest rates in respect
of the loans, we operate upon the
interest rates in respect of deposits,
we decide upon the raising of the
resources and the sources from which
we must raise the resources. Ail
these things come under the monetary
policy of the Central Government.
The Bureau of Public Enterprises,
from year to year, goes on publithing
the figures and the financia] trans-
actions of these institutions which
work under the Ministry of Finance.
Unless we g0 through those figures
laboriously we do not get an oppor-
tunity to know and discuss these
things. I hope, the hon. Minister
will, besides such amending Bills.
and the liberalism of the Chair to
give us a liberal allotment of time
for g discussion, bring us further
opportunities for the purpose of
discussing these major institutions
Iike IDBI etc, because 1 have never
seen that we have discussed, Reserve
Bank Tor a long time or the State
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Bank or even these fourteen natio-
naliseq public sector banks which
have been nationalised for the last
flve-six years.

1 completely identily wmyself with
the sentiments expressed by Shri
Suryanarayana that while we have
thought it fit to alter the service con-
ditions of the Chairman, Vice Chair~
man or the Managing Director of these
Central Public Sector financial insti-
tutions, the fourteen nationalised
banks and their custodians seem to
be, by and large, left out this elite
group. I think, some of them are very
much ezlive—I would not say kicking—
they have been very very effective,
but a large number of them seem
to stick to one or the other institu-
tion, They are doing good work, of
course, and I have no complaint for
example against Shri K. K. Pai of
the Syndicate Bank or Shri Prakash
Tandon of the Punjab National Bank.
I have no complaint individually but
my objection is to the system as
such, The question ig that the custo-
dians of these banks who =are very
effective im formulating our national
monetary policy should also be sub-
ject to some sort of discipline and
should be capable of being shifted from
one area to the other and their services
should be available for all over the
country or other States, so that their
wide experience is of use to the coun-
try as a whole and not only {o the
area from which they may come,
That would do good for them, good
for the banks and good for the whole
country. I would request the hon.
Minister to kindly take this House
into confildence as early as possible.

Our esteemed friend, Shri Som-
nath Chatterjee said that the Mini-
ster is bringing this Bill in order to
fire and send home certain top exec-
utives of the banking and public
financial institutions, My feeling, after
reading the Bill, seems to be quite
to the contrary. In regard to the In-
dustrial Finance Corporation the ex-
isting provision says that the Central
Government may after consultation
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with the Devolopment Bank at any
time remove the Chairman from the
office. That is supposed to be amend-
ed now by saying more or less the
same thing but giving three months’
notice in writing and then there :s
the right of consultation and then
coming to a conclusion. I think that
if at all there is any change in the
service conditions, it is Yor the better.
At the time when we discussed this
amendment. . . R

SHR!I SOMNATH CHATTERJEE: 1
was not advocating for better ser-
vice conditions to the Chairman, 1
did not advocate that I said, you are
taking an additional power of termi-
nation. Do you appreciate the differ-
ence between removal and termina-
tion? There is a difference.

SHRI B. V, NAIK: I have not much
of a legal sense to be a touchstone
in a sense...

SHRI SOMNATH CHATTERJEE:
You are talking on a legal subject.

MR. CHAIRMAN: It is not that
lawyers alone can talk on legal sub-
jects, Others also can do,

SHRI B. V. NAIK: It seems to be
that the hon. Minister’s and the Gov-
ernment's hang is a sort of controlled
similarly in respect of others. With-
out any remark about these eminent
men like Mr. Pasricha, Mr. Talwar ang
whoever they may be, we get the an-
nual reports and these invisible men
completely we do not know—I saw the
photograph of the Chairman of the
Industria] Finance Corporation for the
first time ag to how he looks like—
elderly, respectable and he must have
put in a large number of years of ser-
vice—and we do not comment upon
their individuality....

SHRI PRIYA RANJAN DAS MUNSI
{Calcutta-South): Why not appoint Mr,
Naik as Chairman?
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SHRI B. V. NAIK: I will seek that
Job if you become Finance Minister at
good time,

What I was trying to say ig that it
the Government in good faith and in
its wisdom wantg to remove anybody
however high and mighty he may be
in the public sector corporation, they
should be in a position to do so and
the Minister of Finance and the Depu-
ty Minister of Finance—he may te an
illiterate thum.impression man, we do
not care about it but he represents the
people and he represents the will of
the House—shoulg be in a position to
deal with this particular executive
from a position of strength. The
higher the responsibility that is cast,
there may not be a higher workload,
but there is a higher amount of inse-
curity in that job. As far as the Minis-
ter ig concerned, he is liable to be dis-
misseq even at one days’ notice....

SHRI DINEN BHATTACHARYYA
(Serampore): No, Even without r.otice.

SHRI B. V. NAIK: There have been
precedents even in this august House.
No country would like to waste its
talents but when it comes to the gues-
tion of a policy formulation and execu-
tion, the Government should have full
rights. That is the reason why I have
moved the amendment that there is
not much of a meaning once the Gov-
ernment comes to the conclusion that
the services of Mr. A shoulg be ter-
minated. There is no problem. It is
not like judicial separation in a mar-
riage. In the Hindu Marriage Act the
provision is there, that a person has to
wait for 7 yearg to deem the spouse as
dead or things like that. But this is
a plain Act and particularly for institu-
tions of ANl India importance. If a
Minister is worth the name of a Minis-
ter, is he going to put up with such
Chairman of the National Institution,
in charge of financing the Industry, in
charge of the State Bank with 1,000
branches or more? Are vou going to
put up with him for three months after
serving him with a notice? The
moment the Government comeg to the
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conclusion to, part with him, you part
with him. If at ell you want to give
him something, give bim something
else less consequential. The old
bureaucratic style of administration
was good enough at one time, but not
to-day. I would say that much for the
powerg of the Government in order to
implement its policies.

We have gone through much of these
reports, I want to submit one point
which has got something to do with
what our friend Shri Mayathevar said.
Y wag going through an article ‘pub-
lic democracy’, I was surprised to
&now that as on June 1975, accord-
ing to an article written by Shri
Xhurana, a Bank Excutive, in the
country ag s whole, all the commer-
cial banks—scheduleg as well as non-
scheduled, a total number nf 18,730
offices. That means with a total
number of 5 lakhg villages, every 20 to
30 villages to-day can afford a branch
The banks have been having these
branches. Before the end of this year
let us suppose we are going to have
20,000 branches.

We have an infra-structure under
the thumb of the Ministry of Finance
under the Central Government—all our
nationalised banks, all our State banks,
all the branches of the other affiliated
bankg and those oneg which are under
indirect control. One branch of a bznk
with a well paid executive Branch
Manager or whoever he is, with all the
set_.up of an office, 25 for every two
dozen villages....

SHRI AMRIT NAHATA (Barmer):
‘This ig arithmetic alone. There are
100 bankg in Delhi alone.

SHRI B. V. NAIK: I want to come to
that arithmetic through some logic. If
it is now decided by the Government
in the Ministry of Finance that there
should be a proper and rational distri-
‘bution and there should be no duplica-
tion, as wag rightly pointed out by our
friend Shri Amrit Nahata, then we will
find that it is possible even keeping 10
mileg radius, on the besis of squares it
comes to a fantastic figure of 300 sq.
miles. Each district ig of 4000 to 5000
8q. miles. Take geometry which we
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learnt in our Matriculation—R xR, 1¢
x 10, 27/800 sg. miles, with yow
branches you can cover 10 times. But
you are not doing it to-day because
most of them are urban based, motiva.
ted by urban values. Obviously, like
you and like my hon. Minister they
would like their children to go to elite
schools, public schools or where there
are educational facilities and there is
no dispute about it. But if the work ot
servising of the poorer sections of the
country hag got to be done, as was
pointed out by the hon. Member Shri
Mayathever, then there is no alterna-
tive but to fully utilise your branch
capacity, fully utilise banking ivfra-
structure and to disperse them throu-
ghout the country.

When you do it, the virulent fight
of Mr. Somnath Chatterjee will ma-
terialise once egain, as in the case of
the LIC; 1t will be multiplied i0 times
and there will be a block; in order to
see that one person’s transfer from
place A to village B or Village C is
resisted. There will be tremendous
amount of resistence and you will have
to find out some means whereby you
can protect the welfare of the employ-
ees and you should give an undertak-
ing in respect of the employees that ‘n
case of any resistence to any particu-
lar assignment you will not allow any
sort of favouritism to come in the
way. There are no soft options
before us. You have to go in
for harq options. Therefore I request
the Minister to make a beginning in
thigs behalf, This 3 months advance
notice hag to be insisted upon so that
the man who comes there knows the
nature of the challenge, the nature of
the commission he has been assigned
to, the task involwed and the neces.
sary amount of discipline involved,
etc. There is a certain amount of hard-
ship to be faced which is inevitable
and you cannot have it both ways, I
hope when the House agrees to modity
the service conditions of the top hrass,
the task before the House will be app-
reciated by all of us. The lowest man
down the line should be so equipped
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by the leadership provideg by the top
management that loca] or individual
interests will not stand in the way.

With these words I support the Bill.
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The Lok Sabha adjourned for Lunch
&ill Fourteen of the Clock.

The Lok Sabhg reassembled after
Lunch at three minutes pust Fourteen
of the Clock

[MR. DEPUTY SPEAKER in the Chair)

BANKING AND PUBLIC

Financial Institutions Laws (Amend-

ament) Bill—contd.

oY wawt fre ‘wQeT’ ;. IwsTE
agza, § Al AT W Y @ 91
s oo & 97 ¥ fa1 wAaEiTT AT
AT wEad A har gar 1 &
REE! A6 qu g™ & @ g fw
et ¥ fourd &7 are fear & oy
wiw @ 9§ ¥ aqw ag gar a7 f forad
AT o FE AEw AW X IT A
g ¥ 9gN wiw o aRir ofY ) A

MAY 28, 1976

Financial Institutions 56
Laows (Amdt) Bill

wrrxr fewfer o & s Fowd % o1w e
ot gzt wiw ¥ € AeRE N wrd
¥ 3% 9w faar wmer § o €
ywaft fanfr g <o & frde
agt o wrrer £ ey Frod e qeondw
effequs X =i ¥ & e Bur
AT wifgg | woifie ow ¥ Wi §
wro  waa grar § o wwad N
qaarlt w=f § 1 gufer €@ w97 -
7 = o wfgg 1 W aig W
R 2w & @ o 9 Aifa el wifgg
fra & afeg A W1 & aft oo
g |

wr ¥ & ag wear wgar f frw
ot feafa graf § AT o wmadr @
AT AN A g o d
e wqr & ywET ¥ THaga
IF % wifeg oA gEd  SEW
gE & M wiwx Y WE 9T R WA
qc o Qa7 weNgtes faw @
g fr fore % @ ma & fargw D1 fs
8 w1 wviaT ¥ o dareEw
g a8 |

&5t & afwg gnfor siqar
= N WO gFfeaad 47 faa @,
6 ¥ 4 wermT s fF vt W1
af W A5t & uduwor Wamy
A wmowr sEer ¥ W1 anf
% o wy § 9@ Sgwd  wv of-
qrEq Y 9, 1% fag ow Fuhffhe
fawd a.fe & soeqr w1 onisT
frad dR&a & Trdawor § oz
Ry & §, IHAY g faar sirad

X qit & @y ¥ gw faw w5
qRdT wXAT E

MR. DEPUTY-SPEAKER: I would
like to have the guidance of the House.
No time has been fixed for the discus-
sion of this Bill. It ig a very simple
Bill to give option to the government
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to terminate their services. I have
names of ten members who desire to
speak. I think we ghould put some
restriction, say, 5 minutes for each
speaker. Then all the ten can be
accommodated. Shri Chapalendu Bhat-
tacharyyia.

SHR1 CHAPALENDU BHATTACHA-
RYYIA (Giridih): Because there was
no time-limit, 1 prepared a mass of
statistics also.

MR. DEPUTY-SPEAKER: It is cnly
for the termination of the services.
The discussion should not go into the
functioning of the banks.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, 1 will give my five
minuteg to you.

MR. DEPUTY-SPEAKER: Since no
time has been fixed, I wanted the
House to guide me, We have an.
other Bill soon after this and then there
is a discussion. You can take two or
three minutes more. You are very
generous anyway!

SHRI1 CHAPALENDU BHATTA-
CHARYYIA: I am very grateful for
the opportunity to speak on this Bill.
Of course, it has a very limited objec-
tive—how and when the Managing Dir-
ectorg and Chairmen of these financial
institutions should be appointed, what
would be the terms and conditiong of
their service, including removal from
and termination of service, which of
courge includes any termination of any
contractual agreement also for employ-
ment in these posts, The difficulty
about this ig that we do not see the
entire picture and it is done on an ad-
hoc basis. Only recently we passed the
Regional Rural Banks Act hardly three
months ago. Now we have to pass this
amendment. [ welcome and cer-
tainly support the Bill to the extent it
rationglises the appointment of Chair-
men, Managing Directorg and top per-
song who would be in charge of these
publie sector undertakings administer-
ing our credit, But the difficulty has
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been that we are not keeping pace with
the events and demsinds of the si‘ua-
tion in expansion of the credit which
is very badly required by the rural
sector so that the 20-Point Program-
me may get its meaning and teeth. I.
have got an illustration which will
make it clear. Four years back, in:
Ranchi, a person from the United Bank.
of India went to the villagegs and as-
ked the villagers to grow caulifiower,
tomato, potato, etc. and credit would
be given for that By this approach.
the production went up so high that
the marketing facilities could not
keep up with it. We had this spectacle
in Ranchi four years back when toma-
toes were gelling two annas a seer
whereag in Jamshedpur they were-
selling at one rupee & seer. In fact,
every institution is the lengthened
shadow of the individual and it is no-
less true in the case of these financial
institutions. 1 certainly welcome that
the Central Government must have the
ultimate say in hiring and fring. They
must have the right to judge the per-
formance of each credit institution and
on the basis of performance of these:
credit institutions the hands of the
Central ‘Government should be unfet-
tereq to take any decision they may
like and get it implemented.

Implemention is the crux of the pro-
blem not only in the matter of person-
nel but in the matter of implementa-
tion of Economic Programme itself.
The difficulty ig about credit. Their
modes and social background have
been outlined by some of the rrevious
speakers and in that way, it has been
brought out quite effectively that the
20-Point Programme is not being im-
plemented in the villages in the way
that it should. Our priority sectors,
particularly agriculture and small
scale industries are not getting the
considerations they deserve. In prioritv
sectors, the percentage is 61 for agri-
culfural loang and 48 for small indus-
trial loans, It is not only the public
institutiong but the complex of in-
terest rate, the guidelines which the
State Governments give on these parti-
cular issues, the way they dispense
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+with the credit in the village level and
the removal of ten mile limit which
merit consideratian. The ten-mile limit
«cannot be a Laxman Rekha because
that Laxman Rekha will be working
and ig working to the detriment of
development of the priority sectors in
the villages. There are broadly two
types of regional banks. The cost of
credit in the villages through the na-
tionaliseg banks was supposed to be
‘too high which the villagerg would not
‘be able to bear. In fact, social tensions
might arise because of the differential
salaries in the national bank sector
and in the State Bank sector. So, the
concept of regional rural bank came
in.

I welcome it, but I am not satisfied
‘with the coverage of 76 regional rural
banks. After all, we are passing
through the effects of regional veria-
tion in development arising due to
wrong planning and wrong priorities
over the last 25 years.

MR. DEPUTY-SPEAKER: For that,
‘we will have another occasisn,

SHRI CHAPALENDU BHATTA-
CHARYYIA: I merely wanteq to zay
that this cooperative credit eflort
should be linked up with the regional
rura] banks, if we cannot give a wider
coverage immediately and make credit
available to them, at rates of interest
which will make the crash agricultural
programme meaningful I woulq orly
suggest, as I had made the point ear-
lier, that if ‘we want to induct gobar
gas plants, pumps, electrification tube-
wells and small-cost windmills, into
our village economy, we have to sup-
port thig idea with necessary credit
support. That is not forthcoming. I
suggest these things since it was said
in the morning that at Jasidih which is
a backwarq area, the loans were not
available, because the loans were to be
given at lower rate in the backward
areas. As such, the banks can always
prevent the grant of loans in the rack-
ward areas. I suggest, therefore, that
a detailed guideline should be drawn
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up. We want the chairmen and the
managing directors to be appointed,
to be dedicated people who will effec-
tively pursue the aimg projected in
the 20-point programme, so far as the
village economy is concerned.
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g€t g FH Y g W

st gt oy (wwt) : wradw s9r-
s AR, a8 o Ahya faw @ 2@
T & o qofawfat ar gad
g I74Y afag 57 o oy FNwew
1 qfpTT TF QAr7 FATH F gEeq §
g1 ¥t § w18 F emfuerfiedi S
FTTR, 419 @A, sgweT wifs
FY gL F TRY IASY wedY I TRA
w1 w1 WY fear sedar 0 9T €
&N sl gt IawT fedt TR
#r fusaa w1 wagr afr @ FgAT
fr qq wfER o ger faar war §
T3 g7 wid &7 @i%9 § 5 agr g
FI T ATAT FQF FIRTT TITEAT Y
ug faw #a7 F 43T WIEA
THY ST N F FUAT W Trlwed
£ gAY afes 7 W gEIAAT WA
wrg wrad § wrew "I F1 Afaat
& qfcormeeg wis 717 & ¥ diww
facen &= o &1 AR 2w A A6 W
arar qargAI g 1 Ao §HaAra FY frarree
t fp 3w § AFT 9T FAGT FT wredr
@ & WS ET AT A FAG G
et A & 5 gary iFan frezn & gat
it ¥ oy gardy Taw H AL F wfndw
dxr g & afw gardr Asigdr, ggar
o gFwerar &1 ¢F aad § 1 e
T gaY a¥7 asq g% @ o g fw
frari aw gurlr &% 93F ) WIS @A
¥ g ar 1 § fr 3wt A7 o7 Aifa &,
Y IAFY wTR FIX ®T AAEET F, AT
% & & g% § Igy feami wr
IqI X A FFTaEr QoA &g
) A% ¥ vrg ary fY s fzg g
Efra el sY&d 27 3 fag
g &% waw Iy | e weEw
7g § e &% Aoere oo whadfee
Afaqt oY wod ggrary o s
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faprar fiearit WY oY wreafas wrewr
ofwar wifgy, &t & dwre wiwd
® fag, fawrf w1 wow wor & fog
W 7el Quaci o sEwt W oo
*0 ¥ feg—aaw fog oy dar
T i Qo g

BT & w7 f wlw  wrafwat,
o feamt, mifoam  feami, asas
S & fisart WY o A9 ¥ wrar
& U w fam @k wfer qar mff
& srar 1 wg fewra, 9§ fed o
O &6 Yaw wraf tds
ufesrfai & wod warw  wT w3
WS TETAX 1 & wh wgww &
frz s W f—swm W @
#0 & grer wed IeEt @ gfe wo
e §, ter oA ®) gwe
TATT g § o wiw o At & whi
% & ood frait aw ogR WX ST W
gaET WY W m ¥ wew ¥ )

oY sy §—frEmi & are
TR ¥ & a7 Twar WA s I
w wUw %z w7 W ¥ ogwn
&1 I8 WY T fuam g, afey fre &
AT F g9 & qr dar o v 4
e qg-fad @ @ &R w1 TSE W
sl § fomafeae @ @y §,
@ gaw w3 aF v any §, Afew
uF grarer  fedr gaET =Y wTqrar
g% AN o3 ag frr argeTdi & e
IR Afear s g7, SO & AT TR
¥ WE ¥ A g qrar @7 1w
afwe ¥ g ¥ fearit w) o angerct
¥ wiw & Prerert §, dfe 3 Y Ran
i et A sEi e g ¥ fag ew
A T AN Y § ) AT gET
§ fx ¥8 & T6Q ure wY vt e Tl
« figg, fo¥% Ty frete 2 BSTTTT
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¥ § PATT TIY & €T WY QrErh
¥ & o I W 39 Y BER w7 Ty
oid ox ¥g AT W™ w fear
g 1 wrq sl § fear & oftaer .
T &% oY waer wrft §—vatag &
woft afEn & frdey WO weaT
fir g o Pgrenw ®7 ¥ e & )

w8t aw  wiafaw &7 @6 §—
dwi ¥l oy Tz @A A wr wgr g
fis g gow wfesrdomor w9 wi-ad;
Sreat, faat v f 6 o Al ¥ 4
g1 frgferdt ¥ farmardt wff alt
Srft, ge ¥ queve Afax o i
P AEd TH AT Y, AR F IT A
wTey wX fear s g k-
wiot w Nwdr X w1 3g Fasfesn
Zzar wifeg | & a7 wg wngar f
WG wr qut Ay ¥Ad faw & gra
¥ 5T ge-wfawfat a5 &
frgfes 11 WA N wr 4 s
5% feezn  warar wqr AT I
w1 ®1€ w4 g @ ¥, wifw @«
# v s @ W78 wfewfai &
Ax uir N ®w AN E 1 & gArdy
Fraardi & @€ T wE o §,
sqifs 37 w1 sa Awd fadfr o,
6 §AF I ¥ AR FW €W 9,
ITFTRA AT WY ITF AT F A
v E 1 @ A wl @ e fraw
sqTA ¥AT AR

ow are e} o & wiw ¥
AT WEA TS wW MR oy ¥
@ qrdr WA 9 A N qlw ¥
oy §, ¥fer feam o ade & wi
e fer st ¥ R AR wE-
™ ¥ fe fearr gy oo
g Fray wrAeE w F WA
® s e @ it ¥ gmA W
Tar g1, S fedY weRw fafreeT
wEwar ff I8 g wwi W o o
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QX ary ¥ woqt w1 ag g § i feare
IR W WFE T EF FT wm won §
YT wpar § fir wg WY wORTC WY
T et R A § s frarm o
QT WYAT gRmE W AT qeeR T
*TAT | AT FY T 9 &7 2 WAy
N EHTN WY AW AR AT AN
qEF  §—uw aTE WY WY Ay =
|7 wifge 1 AT foar ot & 6 ANw
HY 8 T F—wTT Ayl AT WL AT FY
gray &y afaa

SHRI AMRIT NAHATA (Barmer):
Mr. Deputy-Speaker, Sir, one of the
reasons why I was very anxious to
speak was my concern that my
capacity to speak may not be atrophi-
ed because I have not spoken in the
House for a long time.

About this Bill, I do not know
whether there was any necessity for
bringing such a Bill to arm the Go-
vernment with legislative powers to
hire and fire the top executives of
these financial institutions, But apart
from the legislative powers, I think,
the importance of the Bill lies in the
fact that it raises a very pertinent, a
very important, policy issue, an issue
-of principle about the manning of the
public sector undertakings, whether
they are financial institutiong or pro-
'duction units.

Now. hire ang fire is a very sound
principle. Gradually, a transition has
‘taken place in the public sectoy under-
‘takings. A new culture is coming up
in these uudertaKings. Almost all our
public sector undertakings are now
manned by professionals, not by the
old IAS and ICS people. Now, this is
a very welcome change, But, used as
we are to the old colonial methods of
administrafion, used as we are to the
‘Secretarial culture and the ‘culture of
Legal Rememberance and Legal Mem-
ber and the culture witly which even
the present measure is cluttered, we
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cannot reconcile ourselves to this
principle of hire and fire and the im-
plications of this principle, There will
always be room for oppression, for
vindictiveness, for favouritism, for
nopotism, and that is why the fears
expressed by the Hon, Memberg of
CPI(M) are legitimate namely that no
person would evey accept a top ex-
ecutive post if he knows that he can
be fired any time without reason or
rhyme. The whole thing has to be
looked at from a different view point.
Once we decide to introduce the sys-
tem of hire and fire, its implications
have to be gone into, and the implica-
tiong are that the employment of top
executives must be contractual, tut
not in the element of time. They
should not be filve-year or three-year
contracts but should be task-oriented
contracts. Let there be an independent
organisation: The Minister has the
Bureau of Public Enterprises under
him and this Bureau couid formulate
tasks for the executive posts, Then the
persons who join in those posts know
what their tasks are. If they think
they can implement those tasks, they
will accept the jobs, otherwise not.
Ang then let there be a performance
audit by the same BPH and the mo-
ment it is found that a particular in-
cumbent has failed to-—accomplish his
tasks, out he goes. So, unless a task-
baseq contract and performance sudit
are conjoined with the principle of
hire and fire, there will always be
apprehensiong about abuse of this
power. I would impress upon the
Minister that once you have the prin-
ciple of hire and fire, you should set
up a machinery to formulate tasks
ang to enter into contracts with the
top executives based on these tasks
and to conduct regular performance
audit, on which basis any top execu-
tive would have the fear that any
moment it is found that he is not dis.
charging hig duties and-is not fulfilling
his tasks, he may be fired.

I would like to take this opportuni-
ty to draw the Minister's attention to
a particular statory provision for the
IDBI. There is a provision that al}
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commercial banks would advance
term-loans for machinery etc, at a
lower rate of interest of 8 per cent or
9 per cent, which is to be re-financed
by the 1DBI, Now, in my State, I know
that not a single nationaliseq com-
mercia] bank has advanced these term-
loans at that lower rate of interest
because they are not prepared to take
re-finance from the IDBI. They say
‘why should we, when we have our own
funds? We don't want re-finance from
the IDBI: there is so much of paper
work to be done'. They say they have
their own tunds but they advance it
at a higher rate of interest. I would
urge on the Minister to see that it is
made a statutory obligation on the
part of the commercial banks to ad-
vance te'm loang angd take refinance
from the IDBI, at a lower rate of in-
terest. This is very necessary for back-
ward areag ang it is very necessarv
for medium and small industries.
When I raised this issue with a top
officer of the Banking Department, he
asked me to give a particular rame, I
told him that not a single bank in
Rajasthan had done it, but he insis-
ted on a name. And I was shocked
when he told me that bankg are not
welfare institutions, that bankg are
not developmental agencies. that
banks are not charitable institutions
but that banks follow the principle of
the survival of the fittest. I raid ‘we
are committed to the philosophy of
the survival of the weakest and jou
are talking of the survival of the fit-
test’. It such officers are brought
under the purview of the law of hire
and fire, I think a great deal of good
would be done because top officers

who have no commitment to the "

declared policies of the Government
decide the functions and the policies
of banks which are contrary to Go-
vernment's declared policies.

One more point and I have done.
This is about the inter-relationship
between these banks. When these
banks were nationalised, they were
kept a8 separate units, the intention
being that there should be a healthy
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competition between them, which would
be good, angd that if they are all mierg-
ed into the State Bank of India, it
would become a huge and unwieldy
empire, Now, what is happening?
These banks are operating under the-
protection of a sheltered market. Fhey:
don't care about services to clients be-
cause they know that they cannot go»
away, a person cannot change his ac»
count from one bank to another.
Under thig protection and shelter, the
bankg are behaving in a highbrow
manner and a rough manner and they
don't provide proper services, They
don't care, ang there is also corrup-
tion and mismanagement. So, a per-
son should be allowed to change his
account from one bank to another so
that the fear remains and there is a
spirit of competition prevailing over
the banks. Otherwise, what is happen-
ing is that the banks care a fig for
their clienis and they don't bother
about their convenience—and this is
acting contrary to the interests of the
small entrepreneurs,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): Mr, Deputy-Speaker,
Sir, this is another piece of legislation
which has come in this Session to
strengthen the hands of the Govern-
ment as well as this particular Mini-
stry in dealing with some importa.nt
matters relating to banking udminis-
tration. While I support this Bill, I
would, at the same time, like to lay
emphasis on the mode of adminijstration
in our country at the moment. As you
know, the Administrative Reforme
Commission made several recommen-
dationg about the mode of operation of
the public administrative system in our
country. So far as the public financial
institutions are concerned, which look
after the economic health of the coun-
try and are, therefore, very impor-
tant, some measures are going to be
adopted by this Bill. I have sald o
many occasions on the floor of this
House that these public financial in-~
stitutions should be looked into om
separate lines, we should bave a se~
parate approach for them, other .tham
that for the public sector units whicl
are merely treated ag production unfts.
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mlnythkubecauutromthebe-
gioning the banking system jn cur
country, before Independence and
after Independence, before the banks
were nationalised and before the con-
cept came ta start the Industrial Deve-
lopment Bank, Industrial Finance Cor-
poration, etc, has been developed on
considerationg of trading, on consi-
derations of profit and loss and not
for developing the economic heaith
of the country. As a result, these
industrial units, mostly in the
private sector, which have had to
teke facilities and benefits from the
State Bank of India, the Industrial
Finance Corporation, the Industrial
Development Bank, etc, have had
some internal arrangements of their
own, and thus the real need of the
country has not been met. If we
look into the formation of the Board
of Directors for the last ten Yyears,
whether in the State Bank 4f India
or in the other institutions, you will
find that mostly the people connecti-
ed with the big industrial houses
and the medium scale industrial
houses have been taken in, through
many ways, as nominees of the NBoard
of Directors; if the Govarnment
wndertakes a probe, through an
investigation committee, into the
management of these public tinancial
institutions in the last ten years,
they will find that they are their
nearest kith and kin; all the top
people in the State Bank of India or
in the Industrial’ Develorment Bank
or in the Industrial Finance Corpora-
tion have been employed without
their having any merit; ‘they are
connected to the big iIndustrial
houses from where people come
either to sit on the Board of Direc-
tors or to get benefits by way of
loans and other things from these
institutions. In my own State, I have
seen this thing happening; I have
sesn ‘somebody ruhning a particular
industrial unit getting the financial
support from the State Bank of India
or the Industrial Finance Corporation
snd at ‘the same Rime being taken
intp the management to look into the
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problems of the Industrial Develop-
ment Bank. J{ has happened on
many occasions. What I would like
to submit before the hon, Minister,
while supnorting this Bill ig that,
possibly, the time has come whan all
the personnel of the public finencijal
institut.ons, ruocruited as  Managing
Director or Chairman or Vice Chair-
man or in any other capacity, should
come from a particular type of
school where some sort of training.
some sort of guidelines, are to be
given on how to look after in 1 very
scientific manner, the health nf the
country through the public @nancijal
institutions. This is my first sug-
gestion

Secondly, I could not follow why
IRCI has been excluded; it 1s one of
the important units; in the dark
days of Bengal when almost al] the
industrial units of eastern India got
collapsed, the Government of India,
the Finance Ministry, came forward
to set up a uniy called the IRCI for
reconstruction and rehabilitation of
the sick units through the finance of
'the Government of India The IRCI
s nothing but a banking agency at
the moment; iy gives loan and finan-
cial support to the sick units putting
one of their nominees on the unit to
look into the administrative side,
but they have no contro]l on produc-'
tion, marketing and sale. As a
result, what is happening is that
most of the sick unitg have develop-
ed a tendency to get some money
rron.': the IRCI. consume it and then
again demand more money from
th? IRCI, and the IRCI, as I
said, have no control on marketing,
recruitment of the personnel etc. in
these units. IRCI is not a subsidiary
unit, but it is a recognised unit of
the Ministry; I came to know that
from the Minister. It is a public
financial institution It would have
been better, if it would also have

been tagged with these other insti-
tutions,

Now, most of the hon.
from the opposite as also from our
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side, have spokey about the perfor-
mance of the nationalised baaks. 1
would not like to speak more on
those aspects, but I would only make
one request to the Minister. As I
said the other duy on the floor of the
House during question hour, the con-
cept of family planning is known to
almost al] the people in the country
including the illiterate people because
of the publicity, this programme is
eiting. It is good for the country
that the concept of family planning
should be known to all the people.
But the schemes of the banks for the
poor, how they can develop their
economic life and other schemes for
the weaker section as also for the
educated people, are not widely
known to the people of the country
for whom they are meant. The peo-
ple in the villages are not awarc of
these various schemes in comparison
to the publicity of family planning.
1 ‘would, therefore, request the hon.
Minister that details of the various
schemes adopted by the nationalised
bank from time to time should be
made aviilabie quarterly, six-monthly
or yearly to the representatives of the
public life, ramely, ML.As 6 the
Corporators, Panchayat Members
and the Members of Par’iamenr s
that at least they can try ts educate
the people c¢f their constituency.
Actually, what 1s happening is that
there are large queues before the
banks and the people are not getting
the desired beneflts.

Lastly, I wou'd make cne requcst
to the Minister to look into the
health of the eastern India. 7The
Industrial Credit Investment Corpu-
ration, a financial institution urnder
the Ministry of Finance, have invest-
ed 63 per cent of their credit invest-
ment in the Western and North India
and they have investeg only 15 per
cent in th2 eastern India. I am not
talking in terms of provincialism, but
it s sad and it is creating imbalence.
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With these words, I conclude my
remarks. )

ot wrye wigeee (Swway)
ITsqA wged, & @ T w1 qadw
o g1 791 X% q1q ¥ & wuxgs
AT WY qw FTAT AT E | O
& @ fas ? genfusifedi o go
gfrew ama §1 YW S ap@@
weor feqr aar § 1 dfe =iy ol
qEr Wt grar & dar f& gAR Q@
arAf wrem § sy —Fr fedy
it w1 a7 ahHy w1 Afew 2
wT fAerer @t w1 wwar § &fiea
a7 wiaFTd ot vt wvfr 9g £ swiwr
2 T WAT STAT ¥ AT WY Y
60T §1 W W9 AWM &
I8 ¥ 4] ®7 yewra frar @ a7 et
% X, 32 Y 3B qEad A ¢ W
ag I TEAGT & FT AT AT HTFAT
21 A 3R wfgw # oy war o
gawr fear E R SR awer ond A
a% % IF F1 Ay 7 fgqr o d W«
aF fF ot q@a & o ? sl
fear g av sg ¥ @re § ol FER B
T6 araar wnfgd

9 &7 fqw gvS1 &1 @ T
afer arftor gal 2 A< fos gu
At # oy &5 § a1 @ wEAafvgw
et § dix fa7 @ sy W
g ¥ Iufd  amE o s
2 Q= g wasal & weada
it et WY TEA gATT Ay, I

%
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& A faar war | & ¥ 9T9 W |
£y oz N va foar f5 wEiN 29
et &9 qet faar § g F A WA
af feo orrar § 1 & s war W IEH
wgr fr 2 37 1 & afgw war 74T
Afew T8 # 9w § ot gaHaE W@
&t 7Y I ¥ ag srarar Fean e weRT
W N A A} §, ww AT
gk adY ¥ gy el 3w R
WAt A oY\ A gw wY A faaradt o
WIE N N T § T A ¥ ag
ferrarrer g5 et o @ § e o sl
forqrandy § } wa ot dwt qT gl €
¥ AT N FETw § ITH qEA
BT A wred § 1 o g wfawrdy gt
w9 § IAw fawrw O Y § Tww
arefy weitafa 37 o wadr ) TwAR
g wrar § fie oY efrer gorrT vt e T
R § IE WY ar wor fxwr orar {0
¥f T 500 To ww AR THT WY A
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IT ®Y g famar ) gy 10Ww *T
WZwam o fear  Forg #Y worg A aga
q e gz wa &+ ot # argw
et # weft gf g, 8 Wil ®T { wwF
g dfer & wid A 4 T ¥
wafad ¥ fraea s &1 10 W
% frgamm 3 #1% g afwg afi
T arfed WY @wt WY INFR W
gl R ofgd | o weh wgEw
3 97 wgaT § fF v aax O wla-
Fifedt Ffegage €, | W@ AR
# g g, arfe AN FR T A=
g7 %8} frorg <ot o &¥% Wi & @A
IFw § 39 WY gfa Hraw

Awy x T ¥ ww fam w7
FAdT war § )

MR, DEPUTY.-SPEAKER: Mr.
Mirdha, I got your name only just now.
We have agreed that a speaker should
not take more than five minutes and
that he should confine himself to the
subject of hiring and firing of these
higher executives.

My, Mirdha,
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ot vy ot Peet (srrere) el
IursTe o, o few gAY EwR dw
t ww ? o wgt e deww
w7 oY g wff ok § ) Wi ag fas
T 8 ag & wviww § ) Sargw w4
whr Ay § Ao gak 3w WY om
weAq SwAETEY 91 @ &) g
e } g A ¥ ¥ ¥O ITWY
Y F WL | 9T WX TEHT T TG
tuer ¥ v @ &w % g3 afcare &t
dag 4w ¥ 97, wix W gfew R
q& 9gr ag fw A & arg @Y
dar ) ag WY dwt ¥ @, Wik gEL
gg f& 4=t & @ 48 v gudt
warf & afed s &% @i g@W
&, adft & @ A #E grawg "
wfear &), T & dx gart suart
aTqr /9 |

S 9T WEAT I § IT W
w6 gfee A frgr ar
H HAT GAT I AN § TG IR W
s W@ni ¥ fem #) @y g faw
ag @1 wAr fesa & o wfs s
¥ FAT #Y QAR A1 I A A
&1 & s awar @y sHgfe A 14
w1 1 aPawwr fear qav | gy
W aga A AAc oK O dFw 3
N TRaFr A 1 IT N Afa
Wt geere At faarg A @ wifgd
fs azds fraag A ot & &
AT 37 ! N9 ¥ wmrLfey dvg
#1 ¢F waw feafaar §, osgefiy &+
grya g ¥ 2w 5 s adr
¥ @ § WR UF wrg W s%
R &% N oA AT ¥ oA
A wak A gn 7 wphvdst
qF 7 wear w1 @Wr o1 9w w1
A ot wiT e @ § fawafer
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A q¢ s wAw fear ar W § v
B or ot e
A%t & N At A Wee
#r  wir ffwm  awd §
7 33 g N ow fearr W
max @ fs g g afaw
¥ o wex ¥ fa¥ ggaw §, Wk
Wit Forg N AT dar g I A
tw & ww % fod wowdet Famw )
T gw gfe ¥ A6 X w1 v oy
w2y 7 § @ v grg wew
g 7@ 1 kT | gafay oy faw
qmr T § 1 W) AT e
qrgrer ¥ N A oy e g fend &
D qg & W weB wrfedl A w2
R F FIW AUA FAT NE AT TS A
FLERT E | WD F T TH W
& off 37 AT & ¥ Tvar wr
asqr & 1 @ go fegrT e
TR wifgd o gy gfe & i
o fir 7T afCa< o aged o7 gfernim
W Afwa 9T FE g W
aF=le B1gE o A v fs Iwr
sz g1 ¥ d=ar g fv wed
wgge fear far fs o geet gfe
& AW A5 ¥ B, AT WURT agr
s g S @, gdfad we W
TE i A ) FARY
g% NG N wawr famer g, I
ufim § A1 ¥ wg) gfeewrr & sy
g AN wgRa, on € ofed o
frofa 7% o1 @ &, weE ¥ SEE Ay
wmy fred, wqifay & wigar g f
e amg i wifgy 1 welt oy
fezre ¥t Wi § gav @ gy

g

gx at ag & f¥ Qar xT dar we
fear iy fF ™R FIX ArAT W AR
fr g & ¥ g ¥ A ), 7
TR N g @, g e A dw



1§ O v [T T TE S
& 1wt wafadt vy i ame
XG TET W AF o fe fiwefr o oY
fear wron & 1 THA F 2w W
wwar , Tt ave Mfew By,
o gl sA-gET GroRaw §, oY
o8 Wt #€ o8 ¥ Fo ¥ wid
AT g ames gl fw
DY A gEd g @ IR A g
wo Mfgd | g gaT wafdi N
WTT W17 ¥ grAgw & OF fawenr
Jigx § O e e 1 »fwdw
QrEHT B G197 A N €@ K T XST
Fag¥ saf AN orew gEigee g fw
£a¥ 7 § T aw@ ¥ W FAT L,
a9 ¥F #7 1 a@ ¥ fagw swely
g, ot & qra wAT &, wE 9EA @
T A T EY O AN, @A A ¥
qa g WX g ag * FIT TG |
2w & g2 of T A % & |rq NeAr
g @ 5@ wur ¥ NP gW ag WMAFT
won & & moR femr § g0 WS
FTW TR B [AHT § | SUIEAY
#ga, & wiowT Aina wAN N § 3@
fAdz v AT § FF 9E e
¥ o gfezwlor IFR FIFL @
IGR B W 2 AR e sET WY
g 1 ¥fEw g Wl e w1 owesr
IE § A ), Ao A9 ¥ I
Fm ), g & fry go g g, T9
fopede & wifee 1 ag & Q=
afgx

o Tig § aw ST g § 6
wl aF Y ynior % Gy § e
o i, "raae ¥ mfaws e,
e s, dedw @ AR wfeww
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MR. DEPUTY-SPEAKER: What
have these got to do with the Bill?

PROF. S. L. SAKSENA: 1 only
wish to point out that the same
Chairman and directors of the Guja-
rat State Financial Corporation who
had said that they had sold the truck
for Rs, 25,000 on 10th of May, now
write. ...

MR. DEPUTY-SPEAKER: You
mean to say that the Chairman or
Managing Director has written to
you?

PROF. S. L. SAKSENA: They have
written to my sister and they say:

‘We hereby accept your proposal
to pay us Rs. 26,000 towards our
arrearg immediately and we would
hand over your confiscated truck
to you’.

They had sold the truck among them-
selves. These directors deserve to be
sacked and good directors should be
appointed there so that the State may
have good fndustrial development.
That is what I wish to say. I want a
CBI enquiry into this matter,

Regarding debt relief the position
i< this. A Chamar boy came to me
and said: “I cannot go back to my
village because the brahming would
kill me. They will say, pay back our
debts, or we will kill you. 1 have
run away and come to you'' I sent
him to Indira ji and she has ordered
an enquiry. Unless you open bran-
ches of the banks in almost every
village to provide credit, to replace
the grip of the sahukars, people will
suffer, If you pass the laws, there
should be arrangements made for
carrying out those lawa.

MAY 30, /'S Financial Institutiong
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THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I am gratetul to the hon. Mem-
bers who have made observations,
more 80, because, though the scope of
the Bill is limited strictly in regard
to mode of termination of some of the
executives of the State Bank and
some financial institutions, they, while
making their observations have high-
lighted some of the general points.
regarding the functioning of banks in
the nationaliseq sector.

Coming to the observations made
on the provisions of the Bill, a ques-
tion was asked as to why we have
not brought public sector banks also
within the purview of this Bill. Ap-
pointments of Chairman and Manag-
ing Director of public sector banks
are provided in the scheme itself
which Parliament in its wisdom has
provided. There is that scheme and
we are having thig provision there.
As it is not a statutory provision we
can’t bring it before Parliament. Re-
garding two other institutions this
question was raised, particularly,
ICRCI and ICICI. IRCI is not a pub-
lic financial institution in the sense
that it is a limited company whose
share is distributed between IDBI,
14 nationaliseq banks, and certain
other agencies, That is why appoint-
m‘ent of Chairman and Managing
Director of IRCI is done by IDBI with
the approval of Government and for
that we need not bring any piece of
legislation,

15 hrs.

For that, no amendment §s neces-
sary. That is my point. Similarly,
the ICICI is an All-India term lend-
ing institution incorporateq under the
Companijeg Act,

Now, the question is why we are
bringing in this plece of legislation
and what 1s the necessity for that. In
thn.t connection, Shri Somnath Chat-
terjee, while making his observations,
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there s a difference between the re-
moval and the termination of service
of & person, particularly, in the con-
text of the Central Civil Service and
other Rules. When we remove some
persons, in that process, an element
of punishment ig also associated here.
That is why perhaps he might have
noticed that in regarq to the provi-
sions for removal, we are providing
that a show-cause notice wil] have
t0 be issued to the person concerned.
He will be provided with the chance
of being heard, After that, a decision
will be taken,

But, Sir, this provision did not
exist in many of the acts. We are
bringing in a Bill for amending the
various provisions, Here, I would like
to submit one point for the considera-
tion of the hon. Members. I would
not like to use the phrase ‘hiring’ or
‘firing.’ After all the Members should
also appreciate that today most of
them, while taking part in the de-
bate, have expressed their concern
about the functioning of the Banks.
There too we do feel that, if the De-
partment has not the authority for
the appointment and termination of
the service of the highest executives
of the banks and financial institutions,
sometimes we find it really difficult
to get rig of an undesirable element
in the Institution,

The term is fixed and it may hap-
pen jn a country like ourg where
there is no provision for getting rid
of a man, The man may be inefRici-
ent but he may be quite honest; he
may be decent even or he may be
polite in his behaviour to the custom-
ers. He cannot be discharged even
if he cannot deliver the goods. After
all, he is appointed in that post. In
that case, we shall have to wait be-
cause there is practically no charge
of corruption or mealadministration
against him,
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For -that, we have to wait till the
termination of the term far which he.
is appointed, Therefore, we want to
have this opportunity that if the Go-
vernment, in its wisdom, finds it.
necessary to terminate the service of
the Chairman or Vice-Chairman or
the Managing Director, it will be
enough to provide three months’
notice or salaries in lieu thereof and’
the similar facilities will be given to:
the officer concerneq who, in his turn,
can also give three months’ notice.
Termination does not mean that he is
removed because of certain gpecific
charges. Whepn the question of speci-
fic charges comes, then, definitely, a
regular show-cause notice will be
issued to him. For removal, the pro-
cedure that is laid down in the law
will be followed,

In this connection, I would like to
submit another point why we have-
not taken into consideration on con-
sulting the Reserve Bank of India.
There too, I would like to submit for
the consideration of the hon. Mem-
bers that there are so many interme-
diate agencies ip between taking a
decision For example, the rresent
provision of the State Bank of India
Act provides for the nomination of
the entire Board of the State Bank of
India by the Government of India.
But, when I am to appoint somebody
or to get rid of somebody, then I will
have to go to my own nominated
Body; I mean the Government of’
Indig will have to go to its own no-
minated body. Anyway the entire
procedure has to be routed throuh
them, This ig a provision for that
purpose because we would like to act
expeditiusly. That is why the provi-
sion of three months’ notice or sala-
ries in lieu thereof is being provided
for. When we are going to appoint
a person, we are consulting the Re-
serve Bank of India; similarly, when
we are going “to remove him, on =
specific charge, the Reserve Bank of”
India is being consulted. We have to
take a decision expeditiously, Xven
today the law provides the power for:
remova] by paying three months’ pay
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) order to take an expeditioug deci-
sion, We have now different inter-
mediate stages of consulting the Re-
serve Bank of India in relation to
cases of termination.

SHRI SOMNATH CHATTERJEE: I
want to seek a clarification. I know
you are supporting valiantly this
provision Op principle, for appoint-
ment it is with the consultation of
the Reserve Bank of India and not
with the sanction of the Reserve
Bank of India. You consult them
obviously for their expert guidance,
And for removal also you consult
them. Why not termination because
without finding any chargeg you are
getting rid of a person? The Reserve
Bank can give g proper suggestion.

SHRI PRANAB KUMAR MU-
KHERJEE: Though we have pot pro-
vided 1t yet there is nothing which
prevents the Government to consult
the Reserve Bank of India When we
find it necessary definitely we will
consult the Reserve Bank of India.
We do not want to make it obliga-
tory, We want to avoid that.

Another question has been raised
as to why we are not making any
provision in the Bill to the effect that
if somebody commits some mistake,
for example, somebody suggesteq if
somebody defalcates and runs away.
Sir, there is a provision to that effect
The provision of show-cause notice 1s
there and if there be a specific charge
he will be prosecuted anq brought to
book and will not be allowed to run
away merely by giving three months’
notice,

Secondly, Sir, there is the need for
uniformity While making his obser-
vations Shri Chapalendu Bhatta-
charyyia suggested as to why we are
bringing in the regional rural banks.
The whole objective of this Bill is to
bring some sort of uniformity. As I
mentioned in my introductory re-
marks some of these Acts were passed
in 1855, 1858, 1959 and the latest one
was passed in 1975. We want.to bring

Fingiicial InsBitytions k7
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yniformity in sll the financial insti-
tutiong and the public sector banks
and, therefore, we thought as we are
bringing a piece of amending legis-
lation why should we not take the
opportunity of inserting the provision
which did not exist in the regional
rural banks. That is the whole ob-
jective of bringing the regiona] rural
banks into the scheme.

Regarding the general observations-
which the hon, Members have made,
I would like to submit that it is true
that the functioning of the banking
institutions is not in conformity with
the expectations of the people and
more go of the Members of Parlia-
ment. There is no denial of this fact
but at the same time we shall have
to keep 1n ming one thing that the
banks are also to function within the
constraintg and limitations under
which the whole economy is passing
through. It is not true that the
banks’ resources and their manoeuv-
rability are unlimited. If the banks’
credit is earmarked for certain speci-
filc objectives such as Plan finance,
investment of one-thirq of the total
assistance in Government securities
and if certain priority gectors are
earmarked by the Government in its
wisdom then a good amount of credit
is being diverted therein Therefore,
naturally even among the priorities
the other areas sometimes may suffer
but that cannot be an excuse to say
that thig situation will continue for
all times to come,

Sir, 1t is true that the problem with
which we are confronted-~the rural
credit—is g serious problem and
while making my observations on the
Finance Bill, I tried to explain the
problem in detail. I would like to
submit for the information of the hon
Members that this ig an area where
we want to get the assistance and
suggestions from gll the hon. Mem-
bers and all concerneq to get rid of
the problem which has been created
ag a result of the declaration of mo-~
ratoria. The problem is not of the



availability of resources, So far as
the requirements of the resources are
-concerned, as it hag been indicated by
Sivaraman Group, if we want to give
assistanc> 1o the lowest strata of the
society, the tota! requirements may be
of the order of Rs. 170 crores say, in
terms of money. But the whole ques-
tion is the question of the organisa-
tion, Until and unless we can build
up the organisation, strengthen the
co-operative credit structures by
making the Membership universal,
by providing a whole-timer ag a Sec-
retary in the Co-operative Credit
Societies, it would not be possible to
extend the bank branches to cover
this area and tv bridge the gap, that
has been created. After all there are
certain limitations in so far as cara-
bilitiegs are concerned, But whatever
efforts we may make, if the banks
-after nationalisation could expand and
extend the rural branches from 1700
to 7000 in a span of seven years, it
‘was not expected that within a pe-
riod of six months or eight months—
they would be in a position to double
it or triple it Therefore, we will
have to look into those areas where
we can expeditiously and quickly
organise the necessary infrastructure
through which the credit could be
dispersed That is why we are em-
phasising on the building up of the
<Co-operative Credit Structure, re-
constituting the farmers’ service so-
wieties and linking jt up with the com-
mercial banks and regiona] rural
banks. In this connection, I would
like to infotm the hon’'ble Members
that the Prime Minister hag recently
written a letter to the Chief Minis-
ters of the States concerned, high-
lighting this particular point which
has been highlighted by the Sivara-
man Group and we are taking it up
with the State Chief Ministers and
the State Finance Ministerg so that
expeditiously and quickly we can
build up the organisation and we can
come into that area. Regarding the
structural pattern.-it is now known
to the hon, Members and I have men-
‘tioned it on an earlier occasion on
#hy’ fledp. of this HAogse;, that we gre
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going to appoint a Commission—very
soon it will be announced—to look
into the whole structural gnd organi-
sational patterns of the existing pub-
lic sector banks, whether there is any
need of having al] these 14 nationalis-
ed banks in its present structural
pattern, in what way we can improve
the customer service. There are,
certain terms and conditions which
are being given to the Commission
and they are expected to look into it
and on the basis of the examination
of them, we shall be in g position to
sort out the problem.

Regarding the improvement of the
sarvices, particularly the pomnt which
is g sore to the hon. Members and
equally a disquieting point to me,
that is, about the territorial jurisdic-
tion of the branch office—I have ex-
pleined the difficulty, Mere extension
of the territorial jurisdiction would
not lead us anywhere, We can only
substitute it by other agencies like
the co-operative credit societies, by
farmers’ service society and hy ra-
pid exvansion of the bank branches.
Even theoretically, if you take the
position that 10 miles territoriat limit
may be extended to 15 miles, 20 miles
or 25 miles, the number of people that
are to be served, number of accounts
they have to be taken care of—if it
is not manageable efficiently within
the scope of the resources available
at the branch offices—there will be
further deterioration of these servi-
tes. Therefore, the answer to that
problem is not merely the extension
of the territorial jurisdiction but to
cut through the problem and to meet
ihe immediate requirement. I have no
hesitation in extending the territorial
jurisdiction. Already we have fssued
necessary instructions, But that too
woulg not be able to take care of the
problems in its entirety. Until and
unless, side by side. we extend the
branches rapidly and we build up
the other organisational agencies
through which these resources can be
provided, credit could not be disburs-
ed and at the same time credit could
not be recovered. I .would not like to
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take much time of the House. I am
really grateful to the hon, Members
for making their observations. In
fact while answering the questions or
during the course of the debate, we
have sorted out these points, In fact,
it is not g question of clarification.
You have asked whether the farmers
service societies will get assistance
from the Regional Rural Banks. Yes,
they will get it and the Regional
Rural Banks are basically for the
small and marginal farmers and poor
artisans,

SHRI NATHU RAM MIRDHA:
Suppose the farmers who are not
small, join the service societies, will
the rura] bank advance loans to them
also?

SHRI PRANAB KUMAR MU-
KHERJEE; This problem is a typical
problem of Jaipur Regional Rural
Bank. This problem did not arise in
other areas, We have taken care of
that problem. But it is not a question
which can be gorted out by making
some amendments in the rules and
regulations On the one hand we are
suffering from limited resources and
on the other we are suffering from
limited organisational structure. Un-
less we can take care of these, for
sometime these problems will remain
and we shall have to see in what
possible manner we can sort them
out,

MR, DEPUTY-SPEAKER: The
question is:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act, 1955, the Industrial Develop-
ment Bank of India Act, 1964 and
the Regional Rural Banks Act, 1976,
be taken into consideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER: We shall
now take up clause-by-clause consi-
deration. There are no amendments
to clause 2,

MAY 326, 1976
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The question is:

“That clause 2 stand part of the
BillL”

:fhe motion was adopted.
Clause 2 was added tp the Bill.

MR, DEPUTY-SPEAKER: Mr. Naik
is not there to move his amendment.

The question is:

“That clause 3 stand part of the:
BilL”

The motiwon was adopted.

Clause 3 was added to the Bill.

Clause 4—(Amerdment of Act 23 o
1955) -

SHRI RAMAVATAR SHASTRI: 1
beg to move:

Page 3. line 13.—after ‘‘office” in-
sertem

“or does not agree with the po-
licy of the Government regarding
economic development ang render-
ing all possible help to the weaker
sections of the people.” (4)

Iareae o, § aga oY & wwlt o
FT AR YT W 97T {fww Ay aw
W wqge Tl o, SRer e
SR @ femr g Y fawme
WA= gaTw IoET 97 Frowrw o
Yoo, aew-Rudy ardfor e
BT YR @ §, Tt Frvaar s
&, et v §, sroeew wr g ?
wTT ¥EE AR ¥ O A warar witw
ag e forg qw awfafadee awrer
97 | et fowfa® 3% & Foord & ot
a1 ft AT wrfe Fro Womrio
¥ wrer oft FoTE € | & g e st
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Frer IHCE | A AT F1F-TA FTEWT
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R qm qT qrgs g T § AT N
wwEYaT gfTaT ¥ a1 1572 AFATAT;
IEHY arw 9T @ faar ww ¥ WR
it oy sred & wAwT A 8, EE
AT 3 o THT T AT LT Y 1 7Y
<rgfeee qefie, sl sy wifes
FeaART ¥ o 9% & 1| ™Y Frawrad oY
ot A ¢+ T T AN gy woiww
et & farearer 7 v § | whfog
X T FWYRT X AT T ST LR
TF offar & fr ¥@ qeg & a9t w0
acoftg 7 & ang A sfracary w1 &
=T wro Y Afagt ) wawrw w7
T E WY FTATHY X § | WY
Agamm w2 o Hifgw v § ) efag

R AT ot et Frwoe o wfgd
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T I Y sqwedy g wepT X gY aft
R gaaT T amw g |

SHRI PRANAB KUMAR MU-
KHERJEE;: The hon. Member has
moved the amendment, but the power
which we are taking i.e. termination
with three months’' notice or salary
in lieu thereof, will enable us to get
rid of the man who is not desirable
and who is against the principles and
policies of the Government. Regard-
ing the two points he has mentioned,
I would like to submit that to the best
of our judgment, we found that the
Governor of the Reserve Bank and
the Chairman of the IDBI were the
best possible competent men

MR. DEPUTY-SPEAKER: I shall
now put Mr, Ramavatar Shastri’s
amendment No, 4 to vote.

Amendment No, ¢4 was put and nega-
tived.

MR, DEPUTY-SPEAKER: The
question is:

“That clauses 4, 5 and 6, Clause 1,
the Enacting Formula and the Title
stand part of the Biil.”

The motion was adopted.

Clauses 4, 5 and 6, Clause 1. the
Enqcting Formula and the Title were
added to the Bull

SHRI PRANAB KUMAR MU-
KHERJEE: I beg to move-

“That the Bill be passed.”

MR, DEPUTY-SPEAKER: Motion
moved;

“That the Bill be passed.”

! quUgre et (wwler) - g
fawr s qra Y wr 1 & fas 2 ot
criza € STo¥ aTIY AT www g
s aaedt Wy Rfw ¥
frembtmEasam & ™I
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SHRI PRANAB KUMAR MU-
KHERJEE: There is some misunder-
standing that Syndicate Bank ig giv-
ing loan at 4 per cent interest and the
Zona] Regional Bank at 16 per cent.
Moradabad is a district where differ-
ential rate scheme is applicable like
the 285 districts in our country. There-
fore, all the banks will operate under
differential rate scheme. That means,
that half per cent of the total advan-
ces can be given to the weaker sec-
tions of the sociely at 4 per cent rate
of interest but that is not the normal
rate of interest for the Zonal, Regional
Banks, They have to provide credit
at a rate of interest which the co-
operatives are charging. We do not
want to see that the institution of
cooperative movement is disturbed
and that is why, they can neither
charge less nor more,

Regarding the other point, I would
like to submit that it is written in the
Act and it is meant for gmall and
marginal farmers, poor artisans and
landless labourers. Therefore, there
is no question of fixing the quota of
credit to the smaller peopie in the
Zonal Banks.

MR, DEPUTY-SPEAKER: The:
question is:

“That the Bill be passed".

The motion was adopted.
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TARIFF COMMISSION (REPEAL),
BILL

THE MINISTER OF COMMERCE
(PROF, D. P, CHATTOPADHYAYA):
I beg to move:

“That the Bil] to repeal the Tariff
Commission Act, 1951, as passed by
Rajya Sabha, be taken into consi-
deration "

Sir, this Bill seeks to repeal the
Tanff Commission Act, 1951 (50 of
1951) and consequently to wind up
the Tarif Commission established in
January, 1852,

Sir, I shall set out in brief the
position about the establishment of
the Tariff Commission,

The Tariff Commission was esta-
blished 1n January, 1952, as a perma-
nent statutory Commission in pursu-
ance of the Tanff Commission Act,
1951 (50 of 1951), for examination of
all cases of pritection to industries,
as recommended by the Second Fiscal
Commission (1949-50). Prior to this,
ithe practice was 1o set up ad hoc
Tariff Boards for investigation of the
claims for protection from different
industries, as and when necessary,

15.26 hrs.

[SHR1 VASANT SATHE n the Chair]

Sir, one of the important functions
entrusted to the Tariff Commission
pertains to enquiries regarding the
grant of protection to indigenous in-
-dustries, The grang of protection to
indigenous industries through ‘“protec-
tive duties” has, however, lost its
utility over the years because of the
de facto protection these industries
enjoy by virtue of the import control
regulations, which is necessitated by
balance of payment considerations and
other measuree taken by Government
from time to time for ensuring the
planned development of industries in
-the country,
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Thiy will be proved further by
statistics. In 1952, there were 42 pro-
tected industries, Since then only 18
initial protection enquiries were re-
ferred to the Commission, the last
reference being in 1857. During this
period, most of the industries on the
protected list have been de-protected
and as of now, only two industries,
viz —Dye-Intermediates and Sericul-
ture are protected.

Sir, the other main function of the
Commission is with regard to enqui-
ries relating to fixation of prices of
particular commodities, whether pro-
tected or not. It hag been found that
only three to four references relating
to price enquiries per year have been
made to the Commission since 1971,
and that no new reference has been
made to it n 1975, Only two refer-
ences relating to prices on sugar and
jute bags are currently pending with
the Commission. Thus it would be
seen that the number of price fixation
enquiries entrusted to the Tariff Com-
mission js also very few,

As regards the other functions
which the Tariff Commission 1s ex-
pected to perform, it has been found
in practice that there has not been
any occasion to invoke the mechanism
of the Tariff Commission for any of
them so far.

Sir, from this it will be clear that
the reasons for which the Tariff Com-
mission was originally set up, are
no longer relevant in the changed
conditions of today, when there is
effective protection being ensured to
Indian industries; the scheme of pro-
tection through the instrument of the
Tariff Commission has become un-
necessary. Besides, apar{ from the
establishment of the Bureau of Indus-
trial Costs and Prices whose assistance
is invariably sought by the adminis~
trative Ministries concerned because
its working is much less time-con-
suming, considerable expertise has
been developed in the various Minis-
tries and other organs of Geovernment
to deal adequately with any problem

.
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that mAy orisp in respect of any in-
dustry, In the event of major prob-
lems, it is always possible to consti-
tute ad hoc commissions under the
Cormmissions of Inquiry Act, 1952,
A separate organisation like the
Tarift Commission does not therefore
seem necessery in the circumstances
and may be wound up.

Sir. after the Commission is wound
up. the Iindustries wviz. Dye.Inter-
mediates and Sericulture, assessed
{o protective rates of duty upto
31-12-1977 and 31-12-1979, respective-
ly will continue to be protected upto
these dates. The question of fixing
suitable rates of import duty on
these itemg after expiry of protection
wil] be considered by the Ministry
of Finance (Department of Revenue
and Insurance) at the appropriate
time, if considered necessary. As to
the pending price fixation enquiries
the one relating to sugar has been
entrusted to the Bureau of Industrial
Costs and Prices For the other one
pertainine 1o B. Twill and DW.
Flour Bags, a Commission of Enquiry
will be set up under the Commissions
of Inquiry Act, 1952 by the Ministry
of Commerce. For the staff that will
be rendered surplus, after the Tariff
Comm.<sion is wound up, a scheme of
disposal/dispersal has already been
drawn up Every effort will be made
to fix ihis staff in the besi possible
manner

sir, 1 do not want to take any more
time of the House and beg to mov.
{hat the Bill to Repeal the Tariff
Comnission Act. 1951, be taken into
consideration.

MR. CHATRMAN: Motion moved:

“That the Bill to repeal the
Tarif Commission Act, 1951, as
passed by Rajya Sabha, be taken
into consideration.”

SHRI DINESH JOARDER (Malda):
Now this Tariff Commission Act 1951
is going to be repealed. We are glad
that the long-drawn demand from
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different corners of the country thaf
the Tariff Commission had lost its
utility long ago has now been accep-
ted by the Ministry of Commerce,

On many occasions, we have discus~
sed its functions and activities, Even
in 1974, when the staff of the Dye-
In.temtediates and Sericulture indus«
tr:e§ was given protection under the
Indian Tarif Commission Act, at that
time also, we discussed it, debated it
and demanded that this Tariff Com-
mission should be abolished. Even
at that time, the Ministry and the
Government had defendeq the Tariff
Commission like anything. In 1972-
73 and 1973-74, it was also claimed
that the Tariff Commission should be
placed on a firm footing and more
powers should be given to this Com-
mission for protection purposes, This
situation was prevailing in 1972-78
and 1973-74 also. This Commission
was defended by the Ministry as well
ag by the Government even on the
face of the severe criticism that was
made by gifferent review committees
ang also similar other bodies. They
were very often disagreeing with the
Report of this Commission, The
Bureau of Industrial Costs and Prices
and similar other bodies were very
often disagrecing with the Report of
the Tariff Commission. Even at that
time this Tariff Commission was be-
ing defended by the Ministry and
they said that more powers should
be given to this Commission.

Now, all of a sudden, within a
period of two years’ time, the Minis-
try has understooq that actually the
utility ang the purpose of this Com-
mission has been over, and that is
why, it is going to be abolished and
the Act is going to be repealed.
We have no objection. Rather, we
are glad that, after all, after so much
of criticism and demand and. after
such a long period, this demanq of
the people and the House is now going
to be accepted by the Ministry.

Whatt were the activities «f the
Tariff Commission upto 1973? 1 only
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wantﬁto mention some of them, The
negative part of the responsibility of
the Ministry is fulfilleq by this Tariff
Commission (Repeal) Bill. But what
will be the positive action that will
be ta.ken by the Ministry? There are
certain responsibilities of the Minis-
try towardg the balanced develop-
ment of industries in organised sec-
tor, in big industries sector, in me-
dium and small-scale industries sec-
tor and in cottage industries sector. In
all these different sectors, what will
be the attitude of the Ministry
towards the balanced development of
the industries in our country? That
is the positive step which has to be
taken by the Ministry.

It was alsp suggested by the Tarift
Commission in its report in 1974 that
the data relating to organised sector,
the large industries sector and the
medium and small-scale jndustries
sector should be collected and co-
ordinateg and that for a balanced
development of industries, a Central
agency should be there to look atter
the activities ana functioning of jin-
dustries and also to 1ook after the
protection that zach sector of indus-
tries needs so that each sectcr of in-
dustries can grow in our country.

Here, in India, we see that diffe-
rent unils of industries come under
Ministries and different Departments,
some under the Ministry of Com-
merce, some under the Ministry of
Industry and some under the Ministry
of Agriculture. There is no such
coordinating body to look after the
cost siructure, the protection that
the industries need, the surply of
raw material, the export and import
impetus, the bonus and other conces-
sions. Regarding all these things,
there is no such coordinating agency
in India which can look after the
activities and the functioning of the
Aifferent sectoss o! industries and the
needs and necessities of these indus-
iries. That i3 the positive step and
1he positive aspect of the responsibi-
lity of the Commerce Ministry as
well as the Government as a whole
to establish such an agency.
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Here, in the Statement of Objects
and Reesona, it hag been stated that
the functions that were still left out
by the Tarif Cemmission will be
dealt with by the Bureau of Indus.
trial Costs anq Prices. What 15 ths
actual functioning of the Bureau of
Industria]l Costs and Prices? In
answer to a question, whether the
Bureau of Industrial Costs and Prices
has under consideration applications
from different industries. I quote the
Minister's repiy:

“The Bureau of Industriay Costs
and Prices jJces not receive and
entertain applications from indus-
tries for price revision except in
respect of drugs and formulations
as indicated below....The adminis-
trative Ministries concerned refer
cases of investigation into the cost
structure of industry as and when
they deem necessary to the Bureau
of Industrial Custg and Prices.”

So, actually, they do not function on
their own and s/to motu take up any
unit of indusiry for determining the
costs and prices ! commoditics pro-
duced and manufactureq by that in-
dustry. So, whichever industry it
may relate 0. Ly the time the repo.t
comes, it becomes (bsolete Lersuse of
the time lapse. The Ministry con-
cerncd hag sent icr a report in 1976
but the report came in the year 1978.
There was :husz ¢ gap of two years
and the calcuiations etc, had Lecome
outdated. Factirg like the price pre-
vailing in the market, labour raw
material, demar3 &nd suprly ani
other things will ke quite different
from what they were two years ago.

Now, we want tv know from the
Hon. Minister what steps have been
taken after the abolition of the Tariff
Commission tecauze the Taulf Cown-
mission hag certain respim:ibilities
also, though they utferly failed to
fulfil their task« #rg utterly failed to
satisfy the need for which the Tariff
Commission was set up. In ihe Act
itsel? it is stated, 1n regard tc refer-
ence of matters relating to protection
of industries, 1hat the Central Gov-
emment may refer to the Commission
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for enquiry and report any matter
requiring information as to what sort
©f grant or protection should be given
and what kind of decrease or increase
in the Customs and other duties
'should be made and also in regard to
the action to be taken in connection
with the dumping of goods in the
market, occasioned by excessive
imports or otherwise. That is one
aspect. Another aspect is regarding
action to be taken to see whether an
industry is taking undue advantage
of the Tariff protection granted to it,
particularly with reference 1o whether
a protected industry is charging
unnecessarily high prices for its
goods or is acting or had omitted to
act in such a manner that it resulted
in high prices being charged to the
consumers or in limitation of quantity
or deterioration in quality or
inflation of costs etc, or in restricting
trade 1o the detriment of the
public. These are imporiant aspects
and a very important part of the
functions that were entrusted to the
Tarif Commission. Now, <what we
see is that in each and every sphere
in our country most of the industries
which are producing or manufacturing
essential commodities are enjoying
the protection of the Tariff Commis-
sion Act, but they are also dumping
articles for crealing artfificial price
rise and artificial demand. That is
why this black-marketing is taking
place thoughout the country. The
Tariff Commission Act gave protection
to certain industries which are taking
undue advantage of this protection.
They are producing articles anq dum-
ping them in such a mannar that
nrices are going up unnecesssrily and
they are also nacting in such a way
as to result in restricted trade to the
deiriment of the public, creating
monopolies and other things. Such
an atmosphere is being created that
other small industries cannot grow.
So, whether tha protecteq industries
are fulfilling their obligations or not,
after getting this advanlage, should
also have been looked iInto b¥
the Tarif Commission, but the
Tariff Commission utterly fajled in
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this duty. There was pevere criti-
cism by many bodies and in this
House also that the Tarif Commis-
sion were giving protection to a cer.
tain clags of industries which were
termed as monopoly industries and
which were also termed as big in-
dustrial houses, and they were en-
joying privileges of many kinds.
They were enjoying not only the
protection of the Tariff Commission
but they were enjoying freight and
other concessions, leniency in licens-
ing and in cegard to import and ex-
port, bonus and other things. In addi-
tion, they were given this protection,
ang these monopoly houses don™
allow other small and medium indus-
tries to grow. They were going on
enjoying the protection of the Tariff
Commission Act apart from other ad-
vantages. So, we are glad that this
Tariff Commission Act is going to be
repealed. But we would like to
know what will be the positive ac-
tion on the patrt of the Miaisiry for
fulfilling the cbligations of the Teriff
Commission which the Tariff Com-
mission itself could not fulfil.

Now, in our country. because of
haphazard growth, the industries are
facing a serious crisis. The commodi-
ties are not getting their marxet in
our country, there is no domestic
market for most of the industries.
Now, every industrial product is
looking for market abroad. Unless
there is export, the industries are col-
lapsing. even b1z iadustries like jute,
sugar, cotton. textiles. rubber, coal,
steel and others are looking for
export business; otherwise, they will
be facing crisis; retrenchment and
duumping of production will be there;
there is a huge glut in rubber, coal.
steel and other industries, including
textiles. What actually is the policy
for indusirial development in our
country? Thig is all becausz of the
fact that the costs and prices are not
being determined in a very calcula-
tive manner, so that the Indian mar-
ket, the domestic market itself, can
provide the market for these indus-
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tries. If the domestic market shrinks,
’.chen what will be the position? Each
mdustry will have to depend on the
foreign market.

?[‘ake, for instance, the Agriculturai
1.9r1ces Commission. We have discussed
it many times in the Commerce
Ministry’s Consultative  Committee
meeting and in  other meetings.
The Agriculturaj Prices Commission
are fixing prices of raw materials only
to protect the big industries. Jute,
sugarcane, cotton, rubber, ocilseeds
and so many other agricultural raw
materials are needed for industrial
production, ang their prices are fixed
In such a manner that the growers,
the millions of growers, ace not get-
ting a proper price, an adequate
price, for their cultivation ang for
earning their livelihood. Ultimately,
after 28 years of Independerice, we
have come to this position that the
entire rural people and also the ur-
ban people have lost their purchasing
power, it is because of the erroneous
and wrongful fixation of prices, in-
dustrial costs and other things. They
are giving benefits only to big indus-
tries, The resuit is that the common
people have lost their purchasing
power, mainly the growers of raw
materials, the growers and cultiva-
tors in the rural areas., Each and
every item produced by our indus-
tries is looking abroad for market,
even things lika onion. potats  and
other agricultural products which we
need for our gaily consumpticn, are
looking abroaq for itheir market. This
is the position. So, I want tLat there
should be a certain  coordinatine
agency. Those who fix the costs and
prices in respect of each industry,
should also see to it tnat the purchas-
ing power of the people is not
eroded ang that the growers get the
appropriate ang adeguate price not
only for their cultivation but also
for earning their livelihood, for
purchasing other industrial goods and
commodities, so that the industry also
can grow.
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There are also other factors like
labour. Among the develnging coun-
tries, labour is the cheapest in Ind:a.
Unless the prcblems of labour and
the other problems facing the indus.
iry are looked iato propersy, there
cannot be any peace there cannot be
an atmosphers for smocth develop-
ment of the indusiriez in our coun-
try. These are the important factors
which the Ministry and the Govein-
ment cannot ignore. Unless all these
factors are fuily coordjnated, the
abolition of the Tariff Commission
only will not help in the development
of better climate for the industrial
growth in our country In view of
this, I would like to know frum the
hon. Minister, if he has any sugges-
tiong or proposals to announce in tiis
House in order to tackle thege pro-
blems which I have mentioned,

Upto 1973, the Tariff Comunission
had undertaken enquiries in respect
of 262 cases referreq to it by dufe-
rent Ministries. Cut of these cases,
181 were the tariff enguiries, 71 were
price enquiries and 10 were special
types of enguiriies In many cases,
the report of the Tariff Commission
was no! accepted or agreed to by
the Ministry; in some other cases,
other bodies disagreed with the
reports and in certain more cases,
the reports became obsolete because
of the time lapse and because of
sending the reports at a very late
stage.

The Bureau of Industrial Cosals
and Prices only looks after the cases
of drug industries and other alli'ed
products. I have read out the Min~
ister’'s answer and mentioned ahout
the cases ‘which are specifically
referred to it by different Ministries.
1 would be happy if the hon. Minis-
ter can satisfy us.

We would like to know what poii-
tive gsteps for protection of the
medium, small scale and cottage
industries in regard to the cost of
production, prices and marketing will
be taken by the Ministry.

With these words, I conclude my
speech on this Rill.
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SHRI Y. S, MAHAJAN (Buldana):
Now that the Tarif Commission is to
be wound up, I would like to say a
few words by w ay of epitaph.

The Commis:on with its predecessor
has rendered an important service for
the development of industries in this
country over the last 50 years The
First Tariff Board was appointed in
1922, as a resuit of the thinking for
% or & decades, which was influenced
by great German Economist, List,
who maintained that in a developing
country, growing industry should be
protected against competition from
mdustries in more highly developed
countries.

This concept ‘was accepted by
Mahadet Govind Ranade and all our
nationalist leaders. which resulteqd in
the adoption of protection by the British
Government in 1922, And the indus-
tries which received first protections
were the textile and jute industries.

Till 1881, that is. till the beginning
of the Great Depression, protection
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for domestic industries in this manner
was regarded as a major instrument
of economic policy all the world over,
except in the case of Great Britain,
which stuck to free trade over the 19th
century, till the year 1031,

The great depression however led o
the adoption of quantitative restrictions
in trade and exchange conirol which
really made protection more or less
obsolete, But, even then protective
policies continued to be adopted hy
our country. Till recently, the Tariff
Board have given protection to thirty-
eight industries. There were two Tarifl
Commissions—one in 1922 and the
other in 1934. Altogether they gave
protection to 38 industries,

Then. Sir, during the Second World
War—protection was not necessary
because imports were almost prohibited
and this gave blanket protection to
Indian industries. It was thought that
protection as a policy should be used
as a means not only of developing
certain industries but, as an instrument
of the general economic development.
of the country as a whole, Therefore.
in 1948 we appointed a Fiscal Com-
mission on the recommendations of
which we set up a Tariff Commission
in 1952, This Fisca® Commission had
a quasi-judicial status. Secondly. it
was free from interference of the
Executive and of the pressure groups:
although iis functions were advisory.
it had the power of independent action
in the collection and assessment of
factual data and the formulation of its
own conclusions.

This Commission has mainly two
funciions—first, to undertake enquiries
in the case of industries applying for
protection and secondly, to make
enquiries as regards the costs of certain
industries on a reference,  made by
Government. This Comnilssion has
rendered good services,

But, after 1855 or 1857, it became
utterly useless because, with the
adoption of planned economic develop-
ment, with our policy of import
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substitution and with our policy of
encouraging exports and with the
perfect or blanket protection that the
industries received in thig country as
a result of the quantitative restrictions
and exchange control, the whole
business of protection became obsolete.
“Therefore, in 1967, we had the Task
Force or the Study Group appointed
by the Administrative Reforms Com-
mission recommending that the Tarift
Commission should be wound up as
the two important functions of this
Commmission now were no longer
necessary. In the countries of the
world—developing as well as develop-
cd-—tariff protection as an important
jinstrument of industrial development
1 not necessary or has lost iis
importance; secondly, Indian industries
nnv enjoy blanket protection as 2
result of exchange control and detailed
qualitative restrictions on imports of a
+vide variely of raw materials and
other intermediates,

Enquiries in connection with orice
fixation or administering the prices
have also been eroded almost com-
pletely as a result of the advent of
planning. Secondiy. as a result of the
development of the Bureau of Indus-
trial Costs and Prices, the Government
tended t{o rely more on the Bureau
rather than on the Tariff Commission
with the result that the Tariff Com-
mission did not have any work.

There is one difficulty about this.
The Tariff Commission could do its
work objectively and it had a quasi-
tudicial status whereas the Bureau of
Industrial Costs and Prices is a
suhordinate body in the Department of
Economic Affairs and it has not the
same powers as the Tarif Commission
had in collecting the data, But, because
the Government continued to rely
increasingly on the Bureau of Indus-
trial Costs and Prices, the Tarilf
Commission became utierly useless.
Because of the radical changes in our
economic policy we find that, espe-
ciallly, prices are determined, first of
all, in the case of agricultural com.
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modities, on the recommendations of
the Agricultural Prices Commission.
Secondly the prices of many commodi-
ties are fixed by the different economic
Ministries, These prices are again
infiuenced by our fiscal and monetary
policy in connection with which the
Reserve Bank 1s an important body.
Therefore, the price level 18 determined
ultimately by the economic policy of
the Government and no single body
like the Tarif Commission or the
Bureau nf Industrial Costs and Prices
have much to say except providing
data, analysing it and giving advice to
the Government and, therefore, as a
result of the radical change in the
position this Tariff Commission has
hecome redundant and I do not know
as io ‘why it t{ook the Government so
many yecars to discover this fact. I am
eglad that Government has at last
brought forward this Bill.

Protection as a problem arises where
your indusiries are growing and you
have to face the competition from
developed industries in other countries.
We are totally in a different position.
We have a terrible gap in the balance
of payment position because the
demand for imports is inelastic, For
~xample, in the matter of oil during
the last two years we had a terrible
blow which has almost broken the
back of our economy. Our problem is
to incrense exports It is to see that
our exporting industries achieve com-
petitiveness in  the international
market. This is a i{otally different
problem [rom the one we had in the
last few decades The problem is what
sor{ of poliry is going to be followed
t{o see that our exporting industries
achieve competitiveness in the world
market,

Indusiry must become competitive
in the international market. Since
prices are not determmed in a competi-
tive market nor are they ‘heing moulded
by a long-term well-conceived
strategy what has resulted is merely
adhocism, According to the Study
Group: “In this set-up which virtually
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amounts to a sort of market gharing,
it is not surprising that the domestic
producers have no incentives for
achieving optimum efficient production.
There is no particular urge to reduce
costs, The lack of cost-consciousness
in our economy has almost reached
alarming proportions. Over the years
no national pricing policy or pricing
system has been evolved and no price
stability achieved based on the efficient
functioning of the economy.”

Therefore, this is the serious problem
which you have to face, Abolition of
Tariff Commission is a simple thing.
It is not of great importance, We have
to face a problem ditferent from that
which the Commission was meant io
solve, The problem 1is as I have
formulated it. I hope the hon. Minister
will have some answer to this question.
With these words I conclude,

SHRI DHAMANKAR (Bhiwandi):
My, Chairman, Sir, it is good that the
Government has now come with the
decision to abolish the Tariff Commis-
sion, This Tarif Commission was
instituted to give protection to the
industries as well ag price fixation of
new commodities that replace the
imports from other countries. In con-
nection with certain commodities like
nylon, artificial yarn, etc. the
price fixation problem was sent to the
Tarif Commission and for years
logether it was pending. In the mean.
time the spinners made huge profits
and the consumer had to suffer. Now,
it is good that the Tariff Commission
is going to be abolished but there
cannot be any vacuum, Some agency
will have to replace the Tariff Com-
mission, While answering the Starred
Question the Deputy Minister said
that the Adminisirative Reforms
Commission recommended about
replacing Tariff Commission by another
Commission to be known as Com-
mission on Costs, Prices and Planning.
It had been conkidered by the Govern-
ment but they did not find it advisable.
The yecommendation of the Administra.
tive BReforms Commission has not been
accepted by the Government. Then,
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8ir, some agency has to be instituted
by the Government immediately to
fix up the prices of new indigenoys
commodities which are coming up
replacing the imports. Every time
some sort of new Commission will
have to be appointed by the Govern.
ment, The new industries are coming
up replacing the imports, The prices
of new commodities that are produced
indigenously will have to be fixed up
taking into consideration the cost of
production, foreign competition, etec.
A commission for working out cost
prices of various commodities pro-
duced indigenously will have to he
instituted immediately so that it will
not only be useful but it will work in
the interest of the consumers, because
every year more and more imports are
being substituted by indigenous pro-
duction, The Government must take
decision immediately on abolishing the
Tariff Commission and some machinery
should be set up immediately, in its
place, so that the work regarding the
fixation of prices is not delayed in the
interest of the consumers. With these
words, I support this Bill.

THE MINISTER, OF COMMERCE
(PROF, D, P. CHATTOPADHYAYA):
Sir, as you have yourself heard, the
scope of the Bill under consideration
is limited, namely, the repeal of the
Indian Tariff Commission Act of 1951.
This organisation is being wound up
because it has outlived its utility. Sir,
it may not be correct to say, as some
of my hon'ble friends have said, that
it was worthless and useless. Sir, it
would not only be not kind, but worse
it will also be incorrect, ag Dr. Mahajan
has very rightly pointed out. He is
an economist and he is very well
informed in this particular area, So,
he has himself pointed out, thereby
making my task light, that it is due
to the protection provided by Tarifl
Commission. and by the bodies preced-
ing it over the years.. .

MR. CHAIRMAN: It sounded lke
an obituary reference,

SHRI Y, 8. MAHAJAN: It was.



117 Report of Comm. JYAISTHA 5, 1898 (SAKA)

PROF. D, P, CHATTOPADHYAYA:
. ..over the last 50 years or so. Many
of our industries which are now
coming up have been made prosperous;
particularly the jute and textile
industries did get protection from the
Tarif Board and from the Tariff
Commission.

Sir, this body is sought to be abolish-
ed because many other bodies have
been set up, necessitated by the
enormity and complexity of the tasks
connected with industries, commerce,
export and import of the country.
I think the abolition is according to
what we call the law of parsimony.
the law of avoidance or redundancy,
replication and duplication of organi-
sations. Now, we have so many other
organisations, A pertinent question
was raised by Mr, Joardar and other
hon. Members: what after Tarifl
Commission which was doing some
very important and very positive work?
What about those positive works?
Which organisations will look after
them. As has been pointed out by
Dr, Mahajan, I would like to say that
because of the complexity of our
industrials and commercial culture, the
types of problems that we are now
facing are diverse and deserve
attention of most specialised bodies
and organisations. Partly it is the
Commerce Ministry through the Chief
Controller of Exports and Imporis,
and through the instrument of Import
Control which will have to look after
this work. We formulate our import
control policy in a manner that the
deserving industries get the benefit of
protection. Besides this, other organi-
sations directly or indirectly margi-
nally or substantiaily also come into
the picture, So far as the pricing of
agricultural products is concerned, the
Agricultural Prices Commission has
been doing some work. Maybe it has
been subjected to severe criticisms af
times. The MRTP Commission also is
doing important work, Through
exchange control formulated by the
Reserve Bank, the Department of
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Revenue and Banking are also doing
some such work. I mention these
organisations in response to questions
as to what after the Tariff Commission?

MR. CHAIRMAN: The industries in
the urban areas have mostly benefited
by~ the Tarif Commission and have
grown substantially, What are you
going to do to give protection to agro-
industries in rural areas?

PROF. D, P. CHATTOPADHYAYA :
This is a very large question, As I
said, the scope of the Bill is very
limited. You yourself have studied all
these problems, Sir. Certain steps
have been taken by the Department
of Revenue and Banking for providing
extra credit for the agriculturists and
agro-industries are also involved. The
APC is fixing the prices of agricultural
products year after year so that
increasing returns are being ensured.
Whether they are good enough is a
matier of debate,

Y wopert fot ‘W : et wgRw
¥ wgr fn wofifae fedt o< far o
WA REFYRERN &
5T A FT Fe B R F 2w vy
%1 ot e Y ¥ su@ feurt oY
gEfex ff faor wr 1 wwE g
aT T AT ATRE?

PROF. D. P. CHATTOPADHYAYA :
An hon. member asked, why did yow
not abolish it earlier? As you are
aware, there were two opinions about
it. Dr. V. K. R. V. Rao Committee
looked into it and suggested in the
mid sixties that the Tariff Commission
has still some utility. But thereafter
the Administrative Reforms Commis-
sion set up a committee which further
went into the matter and came to
the conclusion that perhaps we should
abolish it. In the meanwhile other
organisations like the Industrial Bureau
of Costs and Prices have come up.
The D.G.T.D. in the Industry and Civil
Supplies Ministry also looks atter the
interests of some manufacturing and
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protection in the face of possible
foreign competition. Since these
organisations have now come inin
being and have been rendering a good
account of themselves and in view of
these new developments, Government
have come to the conclusion that it is
no longer necessary to continue the
Tariff Commission,

Another criticism made was that
the Tariff Commission served only the
big business houses' interests. It is not
quite correct because, over the years.
as many as 50 industries had been
receiving  protection, Under the
umbrella of this protection. not only
the big industries but some small-scale
industries also enjoyed protection.
The Tarif Commission was a profes-
sional organisation with experis which
looked into the matters referred to
them not only by the Commerce
Ministry but other Ministries also. So,
it is not correct that it was heavily
biased towards the big business houses
‘With {hese words, T commend the Bill
to the House,

MR. CHAIRMAN: The question is*

“That the Bill to repeal the Tariff
Commission Act, 1951, as passed hy
Rajya Sabha, be taken into consi-
deration”

The motion was adopted

MR. CHAIRMAN- Now, clause by
clause consideration. There are no
amendments to clauses 2 and 3. 1
shal] put them together. The question
is:

“That clauses 2 and 3 stand part
of the Bill”

The motion was adopted

Clauses 2 and 3 were added to the Bill

MR. CHAIRMAN: Now, clause 4.
“There are amendments by Mr. Joarder
and Mr. Naik. Since ‘hey are not
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there, the amendments are not moved,
The question fg:

“That clauge 4, clause 1, the Fn-
acting Formula and the Title Stand
part of the Bill”

The motion was adopted

Clause 4. clause 1. the Enacting
Formula and the Title were ndded 0
the Bill

PROF. D. P. CHATTOPADHYAYA:
I beg to move:

“That the Bill be passed”
MR. CHAIRMAN: The question |s:
“That the Bill be passed”

The miotion was adopted

16.32 hys.

MOTION RE. REPORT OF THE
COMMITTEE ON THE STATU3S OF
WOMEN IN INDIA

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL1URE
(PROF. S. NURUL HASAN)- I heg to
move;

“That this House do consider the
Report of the Commitiee on 1%e
Statug of Women in India, laid on
the Table of the House on the 18:h
February, 1975"

Although more than a vear has pass-
el since this Report was placed on the
Table of the Honuse, this vear has been
very fruitfully spent and is in many
respects a very important landmark
mn the cause of the removal of discrimi-
nation against women in India. This
was, as the House would recall, the
international women’s year. On 25th
of April, 1975, the House discussed this
general matter on a motion moved by
my hon. friend, Shri Indrajit Gupta
and on that occasion, this House was
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pleased to adopt the foilowing resolu-
tion ;

“On the occasion of the declaration
by the United Nations of 1975 as
International Women's Year, this
House urge upon the Prime Minister
to initiate a comprehensive prog-
ramme of specific legislative and
administrative measures aimed at
removing as far as possible, the
economic and social injustices, dis-
parities and discriminations to which
Indian women continue to be sub-
jected.”

Thig resolution and almost a simi-
far resolution passed by the other

i House have guided the action of the

Government not only during the
Internationai Women's Year but con-
tinue to be the corner stone of the
Government’s policy. But what is
declareq by the United Nations as
Women’s Decade in which a time
bound programme is to be formulated
and mid-term plan appraisal in 1980
of the actual achievement is to take
place. Sir, soon atfer this report was
submitted to the Government on the
1st January 1975, a National Commit-
tee was formed under the chairmanship
of the Prime Minister herself, with
representatives from  the various
voluntary organizations, Parliament,
State Governments and with other
social workers, to guide the czlebraticns
of the International Women’s Year. A
delegation was sponsored by this Gov-
ernment to the United Nations Confe-
rence on the International Women’s
Year held at Mexico wherein, I am
happy to report, the delegation of our
country distinguished itself by *he
valuable contributions made by it.

The recommendations of the Inter-
national Women’s Confereace held at
Mexico were substantially accepted by
the UN General Assembly later during
the year, which decided that a time-
bound programme be adopted. In
addition to this, the Government as-
sisted the various delegations to go to
different ~onferences held in different
parts of the world in connection with
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{he International Women’s Year, The
most notable of these conferences was
held in East Berlin in the month of
Oclober.

During the year itself, in our own
country, varioug programmes in colla- .
boration and cooperation with the
Indian Committee for the Celebration .
of the International Women's Year—
which itself comprised representatives
of various ‘women’s organizations—were
taken up; and some important achieve-
ments can be recorded, particularly in .
bringing about an awareness araong
the population in general about the
need to remove the discrimination that
unfortunately has continued against
women in our country.

On the whole, I would like to sub-
mit that in this work of creating con-
sciousness, a great deal of success has
been achieved. But this consciousness
only heightens the importance of the
probiem and the urgent necessity for
the Government, State Governments,
voluntary organizations, representativeg
of the people, political parties and
social workers—all of them—ilo make
a determined effort to ensure that
what the Parliament has desired is put
into practice.

Coming back to this report, the
House must have observed that it is
a very comprehensive report, and that
it has made extremely valuable recom-
mendations on different aspects of the

welfare of women, particularly the
removaj of discrimination against
women. It has made recommendations

for legal changes in educational, social,
economic, health and other fields. The
Government  therefore immediately
constituted a group, an inter-Ministerial
group, to examine the various recom-
mendations; and without waiting for
a final decision to be taken, our ap-
proach was: let us start taking action
on as many things as we can imple-
ment immediately, or by stages.

Later, a committee of officers was
appointed which we called “The-
Empowered Committee” so that in
inter-Ministerial discussion delays may
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be avoided. And many Iimportant
decislong have already been tiaken,
many actions have been placed for the
consideration of this Hon. House, the
most important of which is the Equal
Remuneration Act 1876, providing for
.equal pay for equal work among men,
women and to ensure prevention of
discrimination against women in
employment and in industry.

This humble opinjon is the Jandmark
in the history of our country. Where-
as we had been saying that there should
be eqgual remuneration for equal work,
in fact, this particular matter had
not been fully implemented in in-
numerable industries. And the House
would recall the instances which were
given by hon, Members that women
were being subjected to exploitation
and low wages.

The National Committee had decid-
ed about it also jn fts valedictory
function held on the 17th February
this year under the Chairmanship of
our Prime Minister, It adopted what
was called g “blue-print of action”.
This blue-print of action made propo-
sals for various legislative measures
and administrative measures in regard
to education, employment facilities
for working women, care for the
socially disadvantageous women, pro-
motion of voluntary efforts in the
field of women's welfare and the set-
ting up of g machinery for implement-
ation.

My Ministry has set up, 1n the
meantime, a proper unit in the
Department of Social Welfare to pur-
sue all these programmes and to see
that—different important recofamen-
dations which have been made by the
Committee on “The Status of Women
in India”, which we can possibly
implement efither through an execu-
tive action or through a legislative
action in accordance with the wishes
of this Hon, House, action is taken on
them as early gs possible. Obviously,
many of the recommendations fall
within the purview of the State

continuously in touch with the State
Governments, urging upon them to
take an appropriste action, whatever
is accepied as a nationally accepted
policy.

At the instance of my Ministry, The
Institute of Applied Man-Power Re-
search prepared what they calleg “A
National Plan of Action” which con-
tains some very positive and concrete
measures. This National Plan of
Action proposed by them is also under
the consideration of the Government,
and we hope that, taking into account
all these different concrete measures
that have been suggested, we will be
coming out, one after another, with a
series of measures, and will also bhe
urging upon the State Governments to
iake action as and when necessary.

In this connection, I would be
presumptuous enough to seek your
indulgence to refer to the Report of
the Department of Social Welfare
which hag been circulated {o all the
hon, Members of the House, which
contains many details of facts about
the action that has been taken by the
Government in regard to the recom-
mendations of the Committee on “The
Status of Women in India.” I would.
therefore, not take the time of the
House at this stage by repeating and
giving a detailed account of alj the
sieps that have been taken. I assume,
already the attention of the hon
Members has been drawn to the
material that has been furnished.

I am very much looking forward to
this debate because the guidance pro-
vided by this House will be of im-
mense value to my Ministry, to my-
self to the Central Government and,
1 dare say, even to the State Covern-
ments and, I hope, the debate here
will rouse the conscience of our peo-
ple to take urgent and energetic
measures, Already, many social
organisationg have taken up many im-
portant programmes, including the
programme regarding dowry, the pro-

=

gramme which thiz House has blessed
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regarding the facilities to be provided
in the case of divarce for Hindu
women and 3 lerge number of other
“TIeRSUTes.

My colleague, the Minister of
Health, in connection with population
policy has made an snnouncement
that the Government will be ensuring
that the minimum age of marriage for
giris s raised from 15 to 1B years.
Although he has said that in the con-
text of population control and family
planning, this is also one of the recom-
mendationg for the welfare of women.
One of the incidental facts thereto
which would also receive due consi-
deration of the Government §s the
registration of marriages.

These are the various schemes.
Some financial allocations have al-
ready been approved by this House
for working women’s hostels, for look-
ing after the babies of working women,
for providing creches, mobile creches
and so on. All these measures have
heen listed here, I would not take
much of the time of the House in re-
peating all this. I would now request
the House to give us the benefit of its
advice and guidance.

MR, CHAIRMAN: Motion moved:;

“That this House do consider the
Report of the Committee on the
Status of Women in India, laid on
the Table of the House on the 18th
February, 1975.”

*SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadwip): Mr. Chairman,
Sir, I welcome the Report of the
- Committee on the Statug of Women
in India as it is the first effort to con-
sider in depth about the status of
women in our society in totality. The
sincerity and efforts that were made
by the Members of the Committee in
drafting this report is also praise-~
worthy and all of them deserve our
«congratulations. However, I think
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that thig report of the Committee will
be omly useful to the sociologists,
politiciang and academicians and be-
yond that it would have no real im-
pact on the conditions of women in
our country because if we really want
to have emancipation of women in
our country the entire social structure
of our society has to be changed and
I am afraid that this Government
cannot be relied upon to bring about
this social change. This change can-
not be brought about until and unless
there is a political will behind it and
I do not think that this Government
would ever make a serious attempt in
bringing about this desired change.

The Constitution of Indja has pro-
vided equal rights and opportunities
for women but this provision of the
Constitution is denied to a vast majo-
rity of women and only a small mino-
rity of our total women folk are able
to enjoy this benefit.

The position of Wwomep, in our society
depends on factors like religion,
culture, traditions, customs etc. From
the facts that have been high-lighted
in the Committee’s report it is very
clcar that there has been no substantial
change in the ouilook of the society
towards the women folk of the
country. For centuries the women in
India have suffereq social injustice,
exploitation and torture and they have
lived all through a self-efacing life
and T regret to say. Sir, despite all
brave and loud talk the society’s out-
look towards women and their ireat-
ment has not changed basically. The
hon. Members present here know
much about the prevailing gonditions
about the Hindu women and there-
fore 1 need not dilate on that issue.
The customs of talak, polygamy and
parda system, are working against the
status of muslim women in India. Not
only this such customg are creating
serious impediments in regard ‘to
their right to property also. So far
ag Christianity is concerned the mutual
respongibilities of husband and wife

*The original _speeeh was deliveredin Bengal.
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have Dbeen recognised. But even
among them the feeling that prevails
is that tbe 'ife is a prqp_erty of the
husband which is so among almost
al]l other communities in India. Still
however, comparatively speaking the
Christian women in India enjoy
slightly better position and they enjoy
little better respect than the women
of different communities in Indla.
The Report also confirms that by and
large irrespective of religion as com-
pared to the status of men the women
have been relegated to an inferior
position. Not only this the prevailing
discriminatfon between the boy and

the girl in our country is all too well
known,

In regard to this discriminatioa the
Committee report says:

“Discrimination between sexes for
the allocation of scarce resources in
various fields such as nutrition,
medical care, and education is
directly related to the greater desi-
rability and transterability of the
taughter In most families gitls
are taught to see that brothers get
more and hetter food. This attitude
i1s internatonaised by grls cften
without being conscious of 1t "

Still today many humiliat.ng practices
are performed and women have to
undergo it, the daugnter is shown
to the groom as a  marketable com-
mod.)y for mairiage negotiations
and they are sold or purchased right
in the same fashion asg any other
commodity 1 the market. Despite
legislation and propaganda both the
systems of dowiy hride-price are
widely practised. Mr, Chairman Sir,
vou must have read in the newspaper
ahcut the fact *hat agriculiural
workers of Uttar Kasi have to send
their wives temporanly tc ity
brothels because they have no
other way to pay offl the debt
of the money lender incurred for offer-
ing bride price. Far from abating. the
rigours of dowry ls increasing in eyery
part of the country. The Commitiee
has rightly pointed out that an IAS and
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IFS candidate can safely dowmud o
dowry worth nearly one lakh of
rupees both in cash and kind, Close
to this category of candidates comes
the doctors, engineers and they too
have their price for marriage also.
Today, many educated young girls of
middle class families are working
with a view to earn their own dowry
for better marriage. There are even
instances where girls have to commit
suicide to save their parents paying
impossibly heavy dowry. As I have
just now said, Sir, that dowry
18 becoming more and more
atrocious in our country and even
though an Anti Dowry Act has been
passed it is a totally inflective legisla-
tlon because of its loopholes. I would,
therefore, like to know from the hon.
Minister what immediate steps the
Government is going to take to plug
these loopholes of the Act. I hope the
hon. Minister while replying to the
debate would kindly enlighten this
House about the Goverment’s mind in
regard to this matter.

The pitiable conditions of the widows
in our country which had evoked
sympathy of the great sons of India
hke Ram Mohan Roy, Ravinder Nath
Thakur, Sarat Chandra Chatterjee, in
the 19th century has shown no im-
provement whatsoever even though
we claim to have made progress in
this 20th century. Widow merriage
is still an unacceptable proposition to
many in our society. At page 79 of
the Report the Committee has presen-
ted a graphic picture of the suffering
of the widows of Varanasi. While fully
agreeing with the views of the Com.
mittee I would like to tell this House,
Sir, that the lot of the widows in other
holy places like Virindaban is equally
pitiable and tragic. Out of the 5000 des-
{itue widows of Varanasi a great ma-
jority of them comprise of Bengalis
and it may be equally true ahout the
widows of Virindaban. At page 80, the
Committee has stated:

“We have retorded our impres-
sions of this group as & symbol of
status that our society allots to-
widows.”
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While the national leaders are
shouting hoarse to claim that they are
taking the country towards a socialis-
tic goal and when it is also being
claimed that the International
Women’s Year is being celebrated with
great fanfare and grave seriousness
to elevate the position of women in
our country, it sounds as a tragic joke
when we remember that in the back
drop of this tall claims prostitution
which is the worst degradation of
womenhood is increasing in our coun-
try without any let or hinderance. It
is because of the dire economic neces-
sity that women are being compelled
to take to this profession. So long
mostly those women of the middle
class who were deserted by their hus.
bands and society and had no osoten-
cible means of livlihood were forced
either to take to prostitution or to
commit suicide to end their miserable
existence. But of late even un-
married young girls—from middle
clase families are forced to fall in the
queue to support their helpless fomi-
lies. Adverting to the later oheno-
mena the Committee at page 93 has
said “according to the Commissioner
of Police. Calcutta, a large number of
middle class families are surviving on
income from prostitution, in the
absence of alternative avenues of in-
come. A large number of these
women are educated and quite a few
are even graduates.” From our per-
sonal experience I can inform this
House that the women of rural Bengal
are flocking to the cities to take to this
profession as  they have no other
means to fall back upon. 1 wonder
how a Government which cannot offer
a decent life or a decent living to the
women folk of the country to save
ihem from leading a life of abject
shame, can claim that they have honest
intentions of bringing about socialism
in our country. The number of cases
of physical torture on women ig in-
creasing. There are cases of physical
torture on women even unrider police
custody in West Bengal and Kerala.
There are cases everywhere in cities
and villages, hospital, and office
premises. While immoral trafficking in
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women has been banned through lagis-
lation it thrives in hotels, and massage
baths through the call girls before the
very eves of this Government. In this
connection, Sir, I cannot but compare
the situation of our own country with
conditions prevailing in South Viet-
nam. Prior o liberation, the South
Vietnamese girls were traded as
luxury items for earning foreign
exchange but immediately after libera-
tion prostitution has been banned and
the postitutes have been rehabililated.

They are now fully participating in
the economi. development of their
own country. There is no socialist
State in the world where women have
to lead this accursed life for their
existence.

The level of economic development
of a society is indicated by the econo-
mic rights enjoyed by its women.
The Committee has quoted Marx at
page 148. “Thus the emancipation of
women and their equality with man
are impossibie and must remain so as
long as women are excluded from
socially productive work and restrict-
el to house work, which is private.”
On el!imination of discrimination

against women, the U.N. declaration
says:

“The Orientation of society as a
whole rezarding the desirability
that women should play an equal
part in the country’s Development
was taken as very important pre-
condition for the advancement not
only of the women but of the coun-
try as well.”

Equal participation of women is not
only conducive to the growth and de.
velopment of the nation but it is a
must for the development of women-
hood in the country. Apart from the
conservation outloow, chronic unem-
ployment is creating a serious impedi-
ment and a negative sutiook for equal
conservative outlook, chromic unem-
mic sphere. The theory of women'’s
marginal role in the economy is one
example of such an attitude. This
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theory is anti-women and ag such I will
demand that it should be discarded
totally. Women had a distinct role to
play in the traditional economy but
the modern technology has struck a
blow to it. Nearly 81 per cent of the
working women  numbering about 2
crore depend on agriculture and out
of this, a large section comprise of
poor cultivators and agricultural
labour. Hon. Members are fully
aware of the explcitation to which the
Indian cultivators were subjected to
«during the British regime but even
after independence some factors have
increased the pauperisation of the
cultivators. Eviction from land, con-
centration of land in a few hands, low
price for agricultural products, exploi-
tation by money lenders, patwaries
etc. and exploitation by big traders
have completely improverished the
cultivators. Low wages of the agri-
cultural labourers is another factor
which has made them paupers. The
State Governments have fixed the
wages no doubt but the agricultural

labourers do not get them. It is
worthwihle to note that the
wages of the  women agricul-

tura] workers as compared to men have
been fixed lower. The women workers
are given only a few items of work
in the field and wteneve- machine is
introduced in the field. as has been
done in may “green revolution”
areas, the women are axed first,

In this connection, the All India
Conference on Women, held in Tri-
vandrum during December last stated,
“Thus, the entire process of so-called
land reform, tenancy legislation, agri-
cultural credit policy, price policy and
wage policy of the Government have
resulted in increasing deterioration
of the condition of women in the
countryside in general and in agricul-
ture in particular.”

The Status Committee in their re-
port (pp. 168-69) has stated:

“The increase in the number of
agriculture labourers from 12.6 mil-
lion in 1951 to 15.7 millions in 1971,
a shift from less than one third to
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more than half of the total women
work force is the greatest indicator
of increasing poverty and reduction
in the level of employment ang not
of improvingg rights and opportu-
nities for econcmic participation.”

In regard to land problem the Com-
mittee have stated at page 168, as
followss—

“Our review makes it clear that
the main disabilities and source ot
exploitation of agricultural workers
are rooted in their landlessness,
lack of organisation, and inequality
of status. The basic solution to
these problems obviously lies in
redistribution of land to reduce in-
equalities and concentration of ex-
cessive economic power in the hands
of a few.”

X X X
17 hrs.
then,

“It also brought home the futilily
of attempts to scratch at the prob-
lem of rural poverty without the
one measure that can heip this des-
titute class—ang reform.”

X X X

then again,

“In our opinion, so substantial im-
provement in the condition of
wornen agricultural workers is pos-
sible without effective steps to redis-
tribute land.”

So many task-force, Committee and
Comission reperts, Sir, including the
reports of the Commission for Sche-
duled Castes and Scheduled Tribes,
have stressed this point, but this
Government will do nothing regarding
drastic changes in the economy.

The Committee have noted that
since 1921 the share of women parti-
cipation in the economic activities of
the country has been declining conti-
nuously. ‘The percentage of women
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workers in relation to total numter
of women and the percentage of
women workers in comparison to the
total number of workers, on hoth
these counts, the curb has been show-
ing a downward trend. In the un-
organised sector an unrestrained ex-
plo.tadon and fal; in employment for
women continue unabated. It is
there in the cashew industry, coir
in nerala and in the bidi industry in
the country as a ‘whole.

In the organised sector only 6 per
cent women are provided with employ-
ment. During 1962—1873 the number
'of women workers in this sector has
of course increased but stil the ratio
of women workers vis-a-vis the total
workers continues to remain un-
changed and sticks to 11 per cent. In
the industrial sector there is a conti-
nuous fall in the number of women
workers. A large number of women
workers have been retrenched in the
mines, jute mills, and textile miils.
During 1951—71 the number of wom~ .
worker in the factories have gane
down by 2037 per cent. Only in
plantations, thweir number has not de-
creased because it is a well accepted
fact that the work of plucking leafs is
best done by women only. In white
collar jobs, Like teaching, nursing,
office work, etc., the number of women
worker has increaseq but it is well-
known that education, health and
social services, where embnloyment of
women nas been highesi, are the sec.
tors that receive the first impact of
our economy drive and therefore,
here also the future is grim.

Sir, even m these white-collar jobs
there is discrimination. The country
has referred to the occasion where
during Shri Charan Singh's Chief
Ministership in Uttar Pradesh and
under his instructions, the U.P. Gov-
ernment sent a letter to the Union
Government stating that women
should not be allowed in the LAS. or
at best they should not be sent to
UP. The Committee also felt that
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barring a few Ministries, namely.
Education, Social Welfare and Healtlx
many of the Union Ministries are
practising subtle forms of discrimina-
tion against employment and promo-
tion of women. If this is the atititude
in Government circ ¢ wWe may ima-
gine where we ate Sir, industry in
s couaury is run not for the welfare
ot the manki..d Hut to multiply profits.
This has led to modernisation and
rationalisation  of the  industry
without tirst ensuring full employ.
ment to the people. In the Capita-
list economy, in order to inflate profit,
labour intensive methods are replaced
by capital intensive methods and this
leads to retrenchment. It is a well
known fact that whenever there ig re-
trenchment the axe first falls on the
unskilled labour. Because by and large
the women workers are unskilled
labour, they are retrenched first. This
practice is going on, and under present
conditions, will continue in future too.
Therefore, we find that in the field of
agriculture the monopoly owners of
land are at the root of the exploitation
of women workers. Similarly in the
sphere of industry mines etc., the
monoply capita'ists are the root cause
for their exploitation,

I would now deal with education,
According to 1971 census, only 18.7 per
cent of women in India are literate as
against 39.5 per cent fuor men. Between
the age group 6——11, only one out of
five girls reaches class V, In the rural
areas the per centage of women's
literacy is ony 13.2. Out of the 352
districts of India in 83 disiricts the
rural literacy rate for women is less
than 5 per cent and in 113 districts it
is between 5 per cent and 10 per cent.
This is the dismal picture of women'’s
education in our country and for Sche-
duled Castes and Schelued Tribes, thr
position may be imagined. Out of th
literate women 40 per cent have n
literary standard. They  are semi
literates. 7.8 per cent are marticu.
lates and orly 1.4 per cent are gradu-
ates and above. The Committee has
observed that the great majority of
Indian women are illiterate and enly
an insignificant fraction of it is edu-
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cated. The image of the Indian
women created by a few women hold-
ing high position of academic qualifi-
cation is only that of a small elite
group and does not in any way, reflect
the actual position.”

Sir, very often I am confrented with
the question that when the Prime
Minister of the country is a women,
why should one agitate for raising
the status of women. This I must say,
is a totally misleading nation.

Sir_ it is well known that the pri-
mary, education mn country suffers hea-
vy from the evils of drop out espe-
cially in case of grils. In order to
check the trend the Government had
envisaged a plan to give mid-day
meals to primary students, I would
like to know what precwsely is the
position in this regard and whether
the Government, if it is in earnest 1s
going to intrcduce inid-day meals for
all primary stu ients from session 1977,
There is still 'nother point of discri-
mination and this pertains to curri-
culam. As at present there is one
curricular for the hoys and another
for girls. 1 thivk this gives rise to &
sense of disciimination between boys
and girls. This needs to be eliminat-
ed. 1 would support the Committee re-
commendation that Home Science
should not be restricted for girls only
and that after the end of Secondary
stage, the curriculum for both boys and
girls, should be the same. Sir,
the educational system of the
country should aim at replacing the
feeling of traditional inequality by a
healthy feeling of equality. This
is, in my opinion, a basic responsi-
bility of education but the Committee
at page 282 has rightly pointed out
that the educational sysiem today
““1as not even attempted to undertake
this responsibility.”

I would now refer to another
important aspect of the matter which
affects the Indian women  most.
These days we are hearing a lot
about family planning programmes.
Family Planning is being treated as
a preventive measure against popu-
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lation explosion and to avert food
crisis. But the whole matter.is not
being viewed from the angle of
women’s status and rights. This should
be the correct and the real approach,
which should have been adopted by
Government but unfortunately it has
not been done so. The Committee has
also concurred with this view when
at page 321, they have stated:

“If the masses of Indian women
are to be freed from their status as
expendable assets some of the
obvious and immediate answers lies
in releasing them from the bondage
of repititive and frequent chud
birth providing them with some
choice 1n the size of their fam.lies
and ensuring adequate medical faci-
lities to protect them during and
against maternity.”

Insiead of viewing the problem from
the angle of the health of the mother
and the child, the Government as I
have already stated is treating the
entire programme as merely a preven-
tive measure against population ex-
plosion. Reports are being received
that family planning measures are
besng forcibly applied on people. 1t
is my sincere feeling that force or
compulsion must be wholly eliminated
tn this regard. From the facts gather-
ed by the operation Research Group of
the Health Ministry and the National
Sample Survay we find that the role
of education in implementing the
family planning programme is para-
mount, It has been pointed out by
these studies that “Generally the level
of education and fertility are inver-
sely related.”

To try to implement the family
planning programme without educa-
tion would amount to placing the cart
before the horse,

Poor destitute people who constitute
a great part of the population have no
other wealth than their own children.
No security has been provided by the
State for their health. Whenever
epidemic, floods or famine spreads
in the country, the children of the
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poor persons are . always the first
victims and as long as the Government
is not able to provide social and health
security to the poor and their children,
they would naturally feel against
family planning. The Committee is
also against any type of compulsion.
At page 345 of the report, the Com-
mitiee has said, “we disapprove the
denial of maternity benefits to women
in Government service after three
children, as adopted by some State
Government, and recommend res-cind-
ing of such orders."

In conclusion, I must say, Sir, that
as long as the leaders of the movement
for women emancipation do not real-
ise that their movement is an integral
part of the agitation to liberate the
exploited masses as a whole the:r
efforts to raise the status of women
will remain an utopian idea. The
Committee at page 8 has rightly point-
ed out:

“Dfisabilities and inequalbities
against all women have to be seen
in the total context of a society
where large sections of the popula-
tion—male and female, adults and
children, suffer under the operat.cn
of an exploitive system. It is not
possible to remove these inequalities
for women only. Any policy or
movement for the emancipation and
development of women has to furm
a part of total movement for re-
moval of inequalilies and oppressive
social institutions, if the benefits
and priv:leges won by such actions
are to be shared by the eniired
women population and not bhy
monopolised by a small minority.”

Our party is trying their vtes' to
organise and educate women so that
they may be able to take their part in
bringing about the revolutinnary
social change,

It is wholly absurd to think of
women liberation ignoring the libera-
tion of the exploited masses. As long
as ‘the exploitative system continues
in the country, there will be no remedy
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to the exploitation and harassment ol
women because in a society where the
majority of men enjoy no status, it is
natural that women, who are doubly
exploited, would have none. We can
truly lay the foundation of women
emancipation in our country, when
instead of mouthing slogans we are
able to uproot the exploiters from the
society and bring about a revolution-
ary change in the social and economic
structure of the gociety and establish
a new sotialist society where woinen
would sturt feeling as human beitgs
and not mere female species, where
women wou!d be freed from the
drudgery of daily house4hold routine
and where women would he made
egual pariners with men in the nation-
al life of the couniry. But for this
the women of India have to unite and
struggle. The prevail:ng emergency
is a stumbling block and prevents
even legistimate women's movement
and organising activities. 1 therefore
demand that the emergency should be
revoked and on behalf of my party 1
invite all women of our country to
come forward, unite and work for
their own emancivation together with
and as a vital part of the toiling and
ovpressed masses of the country. In
the meantimes, Sir. anv relief for them
1s welcome and I suonort the Com.
mittees’ recommendations in general.
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SHRIMATI PARVATHI KRISHNAN
(Coimbastore): Sir, it is quite signifi-
<ang that we are taking up this Report
for discussion just after the discussion
that we have had on the amendment
of the Marriage Acts. During that
discussion we had pointed out that
some of the limited recommendations
made by the Committee on the Status
of Women had been ignored by the
Law Ministry and-particularly on the
question such as the comulsory cegis-
tration of marriage,

Therefore, 1 was rather surprised
when the Minister made no reference
to that 1n his speech. He was rather
.complacent and felt that everything
was going well I was surprised he
did not deal with this Report as such.
He was very busy giving us the whole
lot of details on what he and his
ministry have achieved: such as the
delegation to the Mexico Conference
and so on and so forth.

In practical life what do we see?
There is hardly any reflection of 1ieal
practical steps being taken on this
Report. 1 take rather a serious view
of the fact that the Minister thoaght
that it was enough first to have in{er-
departmental Commitiee when you had
a major comm-'tiee like th:s going into
great details as to the various pro-
blems that face our country in regard
to women and that he does not think
»it was necessary to have this discus-
ston in & wider field and in a more
democratic manner 1n order to see as
‘to what are the propositions that are
possible today and what more funda-
mental needs be done to which Mrs.
Goswami was also referriing, namely,
a structural transformation in our
country both economic and social.

I do not in the least deny that some
achievements are there. But to what
extent those achievements are really
going to change the position of women
in our country is something which is
a very moot point. Because basically
the position of women will not be
spally assured, or ensured, unless and
unti] we see that the economic and
social pioblems that face our country
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today are dealt with in a more dyna-
mic manner,

For instance, Sir, the Minigter
referred to the Equal Remuneration
Act, I do not think that credit goes
to his Ministry because we have had
our organisations and the trade
unions campaigning for this principle
for a very long time- For many vears
we have had the matter taken up with
the Labour Ministry and the Standing
Labour Committee. I think, the Minis-
ter knows little about labour because
he is an educationist, I would have
been happy if he had talked more
about education. Women, organisa-
tions have been campaigning for it. It
has been discussed on the Floor of the
Parliament.

In 1976 as a result of the compulsion
of the Emergency and compulsion of
the 20-point programme with a new
atmosphere in this country. this
Ordinance comes forward and the
Minister stands in pontifical manner
teling us this is an achievement of
his Ministry. This I am not prepared
to accept.

Secondly, Sir, all right let us drop
that point. But is it the way of
achieving the 20-point economic pro-
gramme? You are having the wages
notified for agricultural labour And
you know that the majority of the
women employed in our country are
in agricultural sector and there is no
equal pay in this sector. Isthere equal
pay? Not at all. You have got men
and women agricultural labour for
which you have got two different
grades. Is this the way the Ministry
is being a watch-dog? Is this the way
the Inter-Ministerial Committee is
functioning? Can't the Socizl Wel-
fare Ministry representative say to
the other Ministries ‘“please inform
your departments”? But I know you
will say that that is a matter for the
State Governments to look into and
“we cannot interfere with it” and se
on, You know there is always an es-
cape route. Something is reserved for
the State Government to decide and
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something else is for the Central Mi-
nistries to decide and so on. But have
You drawn the attention of the vari-
ous State Governments to the fact
that here are women and men agri-
cuitural labourers, why don’t you put
them in terms of one category, one
grade? I can understand if it is an
uecupational wage, because in agricul-
ture there are different forms of occu-
pation. One knowg that there are
some occupations for which women
are no doubt best suited. Of course,
there are some States—] cannot men-
tion them because Mr. Chandrappan is
sitting here—where women are most-
ly engaged in agricultural work and
condidering that they will be doing 80
per cent of that work, you are con-
demning them to having a lower wage
Why? Is this the way you have been
keeping your principle implemented?
Is this the manner in which you are
being the watch-dog of the women
workers? It is high time you should
give serioug attention to this prob-
lem.

Therefore, this whole question ot
the position of womepn in our coun-
try really relates to the question of
changing of attitudes and to the ques-
tion of equality of opportunity for
women in every sphere of work, in
every sphere of cmployment and in
every sphere of life which does not
exist tfoday. For instance, apart from
the fact that in some findustries the
employment of woOmen has gone
down—I do not want to repecal the
figures ag Mrs, Goswami has already
related them—since independence
have we seen any change of attitude,
have we seen, for example women
engineers being encouraged? Is there
any increase of women in the engi-
neering profession? Is there an fin-
crease of women in those professions
that have been reserved exclusively
for men?

The Minister was falking about the
Mexico Congress to which a top dele-
gation was sent from our country and
where it made a good showing. Sir,
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in Mexico one of the major points that
wag made was that unless and wméil
there was a revolutionary transforma-
tion, all the plans of action that were
being discussed were not going to be-
come g reality in the world.

Another factor which came up tor
discussion wag that mere laws, mere
political statements, mere philosopny
were not going to give equality to
women. In fact, the delegates of the
various countries such as Sweden—
which ig considered to be a very ad-
vanced country by many Members of
this House-—the U.K., the U.S.A. ete.
had pointed out that mere laws did
not help. The laws are there and yet °
woman from the time ghe is born, is
born to an inferior position in society.
In straight direct contrast to this, was
the confidence with which the dele-
gates of Socialist countries spoke.
They did not claim that everything
was done for them, they claimed that
the opportunity was there, a changed
atmosphere was there and laws were
in the procesg of being implemented,
because there was a total transforma-
tion of sociely in economic, social and
cultural terms Thcrefore, there is &
lesson for ug to learn. It was in that
context that in Mexico, a resolution
was adopled where they said that this
revolutionary transformation was ne-
cessary. The President of Mexico,
Mr. Eccheverria had emphasised this
point very much.

That is why I was most disappoint-
ed that our Education Minister, who
ig so well read and who has attend-
ed so mnany international conferences,
rould not reflect this new thinking
that has come into the international
arena with regard to the problems of
equality of women and oppression of
women. That is why I took some ttme
nf the House to point out that this has
happened.

What they have said of Mexico.

about employment opportunities ete.
is very pertinent in relation to our
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own country. In the World Plan of
Action, it is said;

“Further, the occupations in which
most women workergs are concen-
trated are not the game as those in
which most men are employed. The
wvast majority of women are concen-
trated in a limited number of oc-
cupations at lower levels of skill,
responsibility and remuneration.
‘Women frequently experience dis-
crimination in pay, promotion, work-
ing conditions and hiring practices.
Cultural constraints and family res-
ponsiblilities further restrict their
employment opportunities, Where
job opportunities are geverely limi-
ted ang widespread unemployment
exists, women's chanceg of obtain-
ing wage-earning employment are
in practice further reduced, even
where policies of non-discrimination
have been laid down.”

Sir, I '‘want to emphasise the lasi sen-
tence. This is very important. It is
no good saying we have laid down
these policies. So long as “job op-
portunities are severely limited and
widespread unemployment, women’s
chances of obtaining wage-earning
employment are in practice further
reduced, even where policies of non-
digcrimination have been laid down.”
I want 1o emphasise it and that is
why 1 have read it a second time.
Then, in the World Plan of Action,
they further say:

“Government should formulate
policies and action programmes ex-
pressly directed towards equality of
opportunity and treatment for
women workers and the guarantee
of their right to equal pay for equal
work.”

This is another statement that is
there. It is now a year since the con-
terence at Mexico took place and the
Indian delegation voted for this World
Plan of Action. 1 woulq have been
happy if the Minister had indicated
in his speech how far he and his min-
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istry have progressed in evolving a
plan to achieve thig target. I dpo not
say it can be done in & day or a week.
But he made no reference at all to it.
1 was really amazed that his speech
did not give any opening for a debate
or discussion on the report itself. I
hope at least when he replies to the
debate, he will take the House into
confidence as to what they propose to
do about this whole question of equa-
Iity of opportunity in employment for
women, becaust today again and
again we find that in varieus employ-
ments where women are already work-
ing, their number is going down. We
are told that this is because of mater-
nity benefits, women not being allow-
ed to do night work, etc. Most of
those who wish to cover their reac-
tionary outlook or backward thinking
take sheller behind this sort of thing
saying, “There is this kind of legisla-
tion. What can we qo? We are help-
less” and so on

MR, CHAIRMAN: You are entitled
to take 14 minutes. You have already
taken 15 minutes.

SHRIMATI PARVATI KRISHNAN:
I want more time for two reasons.
Firstly, there is no time-limit fixed
for this debate. Secondly, the prob-
lem is very wide. It is pot a small
report which we can deal with in 14
minutes. The Minister also has not
touched upon many important aspects
and I have to refer to them. I hope
you will be more tolerant and give
me a few more minutes.

Although we have been demanding
that the Report should be discussed in
Parliament, it is coming up at this
stage, two years or one and a half
years after it was presented. I hope,
at least now the Minister will take it
more seriously

With regard to employment, the
Women’s Committee has also pointed
oui the same thing that by and large
women are really relegated to the
less paid employments and Iesser
skilled employments. That is why,
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they have said that there should
be some provision whereby women are
given in-training while they are in
employment. Today, men can have
refresher courses and so on, but it is
almost impossible for the women to
do it. For the simple reason that they
are at work and then they have to
go and look after their children and,
therefore, in thig intervening period,
they cannot go for this training. That
is why, they have recommended that
the women should be given special
facilities for in-training during work-
ing hours. What have you done about
it? That is what we would like to
know. That is, of course, for the La-
bour Ministry and I do not expect a
reply from you. Since, you claimed
that you have got the monopoly of
looking after the interests of women
in this country, that 1s why, I put this
question to you. It would be a sad
day if it was left just to the Educa-
tion ang Social Welfare Ministry be-
cause it js not only a question of so-
clal welfare but it is not a patronis-
ing attitude but a change of attitudes.

When 1 asked the Minister some
weeks ago as to what was being done
about going through all these text-
bookg and curricula in order to see
that new motivation was there from
childhood onwards for boys and girls
—at least for the future generation to
grow up with a sense of equality of
man and woman—he said: “It is being
examineg and there is a Committee
and so on ang so forth.” When is it
going to finish, T would like to know?
We are in the year of 1976. The Re-
port of the Committee on the status of
women was submitted in December,
1974. We are again and again being
told that the change of attitude is
necessary. Where and how does the
change of attitude gtart?

I have no illusion after hearing the
discussion on the Marriage laws
(Amendment) Bill that the change
of attitude i3 not going to start in our
generation. If you start at least at
the school level, maybe my grand
children, will grow in a India where

MAY 24, 1078

on Status of 148
‘Women in India

there will be no discriminstion bet-
ween man and woman., Therefore, 0.
day the most urgent task for the Edu-
cation Ministry is to take up the
whole question of education and the
attitudes that are there. To do away
with the age old conception of Savitri-
Satyavan outlook and purity of Sita
and that women being that type, are
a specia] class by themselves. We do
not want to be g special class, We
are content with the eguality. In fact,
even Mr, Naik suffers from this. The
other day, he calleq me a mythologi-
cal Parvathi forgetting that I am a
revolutionary Parvathi who rejected
Shiva but married Krishna. All the
parallels are being grawn from my-
thology. All lessons are to be given
from mythology. Why from mytho-
logy? Why don’t you generate in jour
girls self-confidence and create an
atmosphere where they wih tecome
future Valentina Tereshkovas of India
flying into the space. Why is it that
ycu cannot generate amongst the young
boys in the schoolg the idea that
women are their equals and they
should also be allowed to participate
in decision making? Wha+ happens in
our country today? If a girl says to
her mother—because she has read the
modern literature that comeg from so-
cialist countries and abroad—‘“Mother,
I have decided to be an engineer”.
The mother replies: “Don’'t be silly”.
Father comes home from work, What
doeg the mother tell him?

“Zfag, ma £ I aqr FEA 1
- 12

F®  IafHae samr wWwRAY £

Immediately, what does the father say?
cw g, 3w &\

She is young now. When she gets
older, she will get wiser”. “Wiser”
means what? Does he mean that she
will realize that she is unflt to be-
come an' engineer. Thig js the atmos-
phere in our homes. Among our
Members of Parliament, may I know
how many men do not have that sort
of an attitude? That is why it iz ex~
tremely important to star¢ from Edu-~
catinn itself, to change this whole phi-
losophy sex-typing in employment,
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To-day, in the Sovie; Union, you
wopld be interested no doubt 1n know-
ing as to how many are there in the
supervisory jobs in Iactories. How
many do we have in our country, atter
28 years of independence? When we
had Mahatma Gandhi—I am. not going
into mythology; ¥ am going into the
period of our national freedom move-
ment—Mahatmaji and Nehru said that
unlegg and until women also partici-
pated on equal termg in the fight for
national freedom, we would not be
able to achieve it. That is how thou-
sands and lakhs of women came for-
ward to join that struggle. What did
we do to those women who became
martyrs? Are we going to build e
martyrs’ memorial, namely a society,
where women will be given equality
of opportunity in all spheres of life?
Nothing has been done till now.

What I would like to emphasise is
that it is extremely necessary that we
change these attitudes, we change al-
so the provisions that exist in the
various laws to enable our women to
enter all the spheres of employment

To~day there is not a single engine
driver in our country. Is there a
woman railway emrployee in any cate-
gory other than those who sell tickets
or those who work in offices? Is it at
all possible for women to enter other
flelds? Not at all. We are told it is not
as if there is discrimination; if they
wish to, they can enter any field of
employment. It is § question of atti-
tude, not only among the employers,
but also amongst those who are seek-
ing employment.

Usually, Sir, when the bell rings,
five minutes are there.

MR, CHAIRMAN: No, no.

SHRIMATI PARVATHI XRISH-
NAN: I would like to draw the atten-
tion of the Minister to the wvarious
memoranda presented by the Young
Women’s Committee of the All-India
Youth Federation where they have
laid specific stress om this question of
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equality of opportunity, ang also to
the fact that we have to bring about
a total change in our educational syl-
1abi, so that we make the women and
men understand that satistying em-
ployment should replace the primitive,
repetitive, ill-paid activity which is
calleg domestic work, which is where
the majority of our women are to-day
being imprisoned,

In conclusion, I would say that the
recommendations of the Committee on-
the Status of Women are far-reaching,
but if these recommendations are to-
be implemented, the Minister should
see to it that there is a wide enough,
short enough, brief enough discussion
—brief enough in the gense that a
time-bound discussion 1s there—with
the women’s organizations and pro-
gressive organizations as well. First
and foremost let us understanq that
the question of equality of women is
not the sole preserve of women alone.
Unless ang until, as Raja Ram Mohan
Roy, Vidya Sagar and so many of our
earlier social reformers had said, men
are also drawn into it and they under-
stand that the society as a whole has
to take up the problem, the future is
very bleak for the women of our
country. To-day we find that there
are people who are very smug and
satisfied because we have a large
number of women working in differ-
ent jobs ang because we have a very
able woman Prime Minister. But she
symbolizes the fact that given the op~
portunity, women can prove that they
are equals of men, equally able if not
more able, and more capable than
men. That is the point which I would
like to bring to the notice of the
House.

Therefore, I would appeal to the
Minister not to take this in the light-
hearted manner in which he did not
tv tetl us things such as how many
delegates went to Mexico or the inter-
Ministerial Committees that have been
set up, but let him take us into confi-
dence as to what he has to do in
order to bring home to our people,
our counfry and our Parliament—
what exactly is the problem that we
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are facing today. How exactly is he
going to bring it home to the various
State Governments and the Ministries?
Why should all avenues of employ-
ment not be open for women? How
exactly is he going to see that the
Labour Ministry takes up this issue
-of national minimum wage so that our
womepn in future will not be in the
lower-paid industries guch as coir,
cashew and others? He should gee
that women must find their place in
-all industries, jn all the offices, in
education and in every gphere of our
socia] and national life on an equal
footing with the men,

SHRI B. V, NAIK (Kanara): 1
would be failing in my duty if I do
not compliment the distinguished
Lady Member of the House Shrimati
Parvathi Krishnan for her excel-
lent way in which she has advocated
the cause of the women, sisters and
mothers of this country.

Without adding to the points which
she has already made, 1 would like
to draw your attention to some of
the statements regarding the direc-
tion 1In which we have been progess-
ing. Speaking on the 25th of April,
1975, on the resolution of Shri Indra-
jit Gupta, The Prime Minister had
-stated:

“In affluent societies also, she is
exploited. She is often regarded
as an object to play with or to
decorate and display the husband’s
wealth and status.”

If we see some of our periodicals
.and magazines in this country—*“The
Femina” and the “Eve's Weekly”—
we will come to know about them.
(Interruptions) 1 cannof help seeing
those photographs. If we see these
things, we will come to know the
way in which our elite leadership of
the women movement—not the pofi-
tical one, but the socio-economic
class—is goifig. If we see the people
at the forefront or the various heauty
contests that ure being held—there
was one in Bombay also—we will
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come to know the direction in which
oir women eand their leadership is
going, (Interruptions) But, unfor.
tunately, I do not belong to that pri-
vileged class.

What is {Ne direction fn which the
leadership of our country, particular-
ly the most articulate section of our
society—there are women who can
really be the pillars of our society, who
can help in the advancement of our wo-
mer folk—is going?

After all, a large number of people
in our country got themselves edu-
coted 1mmperceptibly through emula-
tion and through understanding. I
am not against a certain amount of
taste, refinement and culture, but the
vulgarisation of the women advance-
ment that is taking place by the com-
mercial Press in this country for
exploitation, for sales promotion, for
selhng f{footh paste or vanishing
cream, has got to be stopped. This
is not the direction in which the
founding fathers of the Constitution
thought that the women folk should
go or the socialistic pattern of society
has got to be ushered in.

That muéh in regard to the nega-
tive aspect of the advancement of
women. ...

SHRI P. G. MAVALANKAR
(Ahmedabad) : What jsthe remedy?

SHRI B. V. NAIK: As a remedy,
the high henitage and the cultural
inheritance which this country has
got—that is what I was coming to if
you kindly bear with me for some
time.

Not that we are wmgainst aesthetic
sense in life. What I see from the
valuable document that has been
placed before us, we seem to have
come a long long way since 1804
when some Regulation was made for
declaring infanticide as illegal and
to remove that blot on Indian culture
and Indian heritage that it was in
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1829, nearly 150 years ago, when the
Bengal Sati Regulation Act declaring
Sati or self-immolation of widows
as illegal was enacted in this coun-
try. After all, this varied culture of
ours had also come at a particular
time when we had a sort of perverse
social system, a cruel system, a
sadistic system.

From that point of view, since in
the history of a nation, one hundred
years or two hundred years or two
centuries are but a fraction, I think,
the Indian womanhood, by and large,
has definitely come a long way if we
see it in that historical perspective. ...

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): Not far
enough.

SHRI B. V. NAIK: I agree; not
far enough. Discontentment is at the
root and it is a motivating factor for
us t0 progress.

What is it that we would like our
Indian womenbood to be? I think,
most of the Western societies, all
those so-called advanced societies,
have also reached the limits of their
disillusionment  with their own
udvancement. When we 3ay, Wwe
should try to modernise the Indian
womenhood, we do not want her to
ape or adopt the postures of moder-
nised, Westernised womanhood, what
we see elsewhere in affluent socie-
ties. We want the Indian woman-
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hood, at leas?™as a man I can say, or
the Indian culture to be retained by
female gectlon, at the same time
absorbing fhat whith is scientific,
that which is modern and that which
1s efficient so that we cen progress cn
the right lines.

Leaving aside rare examples of
leadership, the question comes up:
Have we got an Indran contingent of
feminists, native type, who have got
a clear-cut idea of leadership? I
think, as far as my knowledge goes,
leaving aside those great women,
like, Sarojini Naidu und others who*
came at the dawn of Indcpendence,
we do not have as yet a task force
which can tdKe up the leadership of
women’'s movement in this coun-
try....

MR. CHAIRMAN: Mr. Naik, will
you ‘be able to finish your speech
within five minutes?

SHRI B. V. NAIK; I think, it will
be difficult. If you were to permit
me to continue my speech tomorrow,.
it will be very kind of you.

awfe sRaw : wa gW I5F
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18 hrs,

The Lok Sabha then adjourned till’
Eleven of the Clock on Thursday,
May 27, 1976/Jyaistha 6, 1898 (Saka).



